1 Re Election of

RAJYA SABHA

Wednesday, the 30th March, 1977/the 9th
Chaitra, 1899 (Saka)

The Hous, met at eleven of the clock.

Chairman pro.tem Shri Banarsi Dag in the
Chair.

INTRODUCTION OF MINISTERS

THE PRIME MINISTER (SHRI
MORARIJI R. DESAI): Sir, I introduce the
Ministers to the House:—

1. Shri Jagjivan Ram—Minister of
Defence.

2. Shri L. K. Advani—Minister of
Information and Broadcasting.

3. Shri  Parkash  Singh  Badal—
Minister of  Agriculture and  Irriga
tion.

4. Shri Pratap Chandra Chunder Minister
of Education, Social Welfare tnd Culture.

5. Shri Purushottam Kaushik— Ministtr of
Tourism and Civil Aviation.

6. Shri H M. Patel—Minister of Finance
and Revenue and Banking.

7. Shri Biiu Patnaik—Minister of Steel
and Mines.

8. Shri Ravindra Varma—Minister of
Parliamentary Affairs and Labour.

ANNOUNCEMENT REGARDING RE-
COGNITION OF THE CONGRESS AS
THE OPPOSITION PARTY IN THE
HOUSE AND OF SHRI KAMLA PATI
TRIPATHI AS THE LEADEF OF THE
OPPOSITION

mnafr & oz gfw s
fr ¥ osr 7 Fifaaw N faoef
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MOTIONS FOR ELECTION OF
DEPUTY CHANntMAN

SHRI RANBIR SINGH (Haryana): Sir, I
beg to move the following Motion :

1. "That Shri Ram Niwas Mirdha
be chosen as the Deputy Chairman
of the Rajya Sabha."

SHRI SAWAISINGH SISODIA (Madhya
Pradesh): Sir, I second the Motion moved by
Shri Ranbir Singh.

SHRI V. B. RAJU (Andhra Pradesh): Sir, I
beg to move the following Motion :

2. "That Shri Ram Niwas Mirdha
be chosen as the Deputy Chairman
of the Rajya Sabha."

SHRIMATI = LEELA  DAMODARA
MENON (Kerala): I second the Motion.

w & Ao (o W WA ):
& gwma @ g

'y uwfrEm feai @1 wew
quT & FT-ANTIRE F &1 g9

SHRI OM MEHTA (Jammu and
Kashmir): Sir, I second the Motion.

The Questions were proposed.
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faz g Ivfers B gu oaar <
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FELICITATIONS TO THE DEPUTY
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SHRI BHUPESH GUPTA (West
Bengal); May [ associate  with my
colleagues in expressing the same
sentiments as they have expressed in
congratulating you, Mr. Deputy Chairman, on
your unanimous election to the exalted
position? It is an occasion for congratulating
you. Attime; I have felt a little sorry for
you because for the first time you had an
opportunity of sitting with us in the
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opposition and tasting some oi  these-thing
that we have tasted ,H these 25 years. But y°"
have been denied this grand opportunity of
having an experience of functioning a, an
opposition Member. Naturally, you have
lost some thing and I am sorry for it for you.
But, then, ,yOu have gone to the Chair again
from the opposition thig time and by an
agreement from both sides of the House, and it
iy indeed in this mann'er that this post
should be filled. I only wish that the
Congress Party had not only informed us of
their choice for you but and also taken us into
confidence in considering the various names
because e should be past that s“2e of
information; we should know that -we are in a
stage of consultation. Democracy functions
r.ot on the basig of fait accompli of
information, democracy functions on the
basis of mutual understanding and
consultation. But, I do not hold it out against
them. We are all in difficulties these days and
some small lapses should be forgiven. But you
have occupied a very important position and
our parliamentary democracy, if I may say 0,
hag entered a new phase, which is physically
demonstrated here. For example, j, which part
of the world today there does exist a House
where the ruling party has got 25 Members as
against 162 Members of the main opposition?
That itself is a paradox but such is life.
There is no straight road to Rashtrapati
Bhavan along which we can proceed in
future.  So, it is very very important that
consultation between the government side and
the opposition should be more frequent,,
more meaningful and more purposive than it
is sometimes in a spirit of forgive and
forget. Otherwise  we will not be able to
function in this House as we ought to.

Mr. Deputy Chairman, you shall be
presiding over an extraordinary situation in
this House when the Treasury Benches will
be composed only of tlhe Government men
and a large opposition party without having
the power, Therefore, you will have to bring
about a synthesis in a situation
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of this kind where the big opposition, much
bigger than the Government side, has to
function and the Government is there with a
smaller number. But if the policies are good,
measures are good, there is understanding and
We are true to the interests of the people, their
aspirations and urges, well, this kind of a
division will not come in the way either of
your functioning or of our functioning or of
the functioning of our friends in the
Government Benches. What is important
today is to strengthen our mind with purpose
and determination for serving tlhe cause of the
people and not only restoring democracy on
the rails but also enthusing the functioning
with new thoughts, new ideas and new
conceptions of programme of action. That is
all we would like to .say.

Mr. Deputy Chairman, before I end, I would
naturally extend to you our /ull cooperation,
which, I believe, others will also extend to you
as has already been done by the Leader of the
Government Party, Mr. Advani. I should only
like to request you that you. must be naturally
extremely merciful towards the Government
Benches because they are not in a very happy
position. I am talking of the physical existence
of it. You need not indulge in coercion, I think.
But we are a party in the opposition here and
we would expect—I am gpeaking ior my
party—all the opportunities that are due to us
and nothing more tfhan that. I hope that with
your “guidance, with your leadership, with
your understanding and with your sympathy
we shall give an excellent account of this
House in fulfilling the responsibilities before
us. Even in a difficult situation that we are
facing, let us, Sir, with your guidance and
leadership, display to our people and to the
whole world that whatever may be the
divisions in the House, this House stands by
the principles of democracy in all situations
and, above all, stands by the urges and aspira-
tions of the people. And thi; is all
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the more necessary today. Sir, we must turn a
new leaf in parliamentary history and this can
be done only by working for the cause of the
masses and rendering a dedicated service to
the hungry million; who are looking forward
to us in parliament for justice.

SHRI VISWANATHA MENON (Kerala):
Sir, 1 congratulate you on behalf of the
Communist Party of India (Marxist). I
endorse the sentiments expressed by other
colleagues. At thig opportunity, when I assure
you all the co-operation of my party, I request
you to be more impartial towards all the
members, especially towards the back-
benchers of this House, because as a back-
bencher, I was sitting for years and I know the
difficulties in trying to catch the eye of the
Chair. So, I request on behalf of the back-
benchers that you must be very considerate
towards the backbenchers. There should be no
discrimination between people like senior
Members and others, betwefen Shri Bhupesh
Gupta and back-benchers. And that iy my
request. Thank you.

SHRI M. KAMALANATHAN (Tamil
Nadu): Mr. Deputy Chairman, on behalf of
the DMK Party and on my own behalf, I
extend my hearty felicitations to you. Sir, on
your election as the Deputy Chairman of this
House. I have no doubt that you will hold the
scales even. This is the first time in th, history
of India that another party, other than
Congress, has ccme to power. This is really a
turning point in our history. I have full faith
that in the changed circumstances, you would
play your historic role as tlhe Deputy
Chairman of this House. Thank you, Sir.

SHRI V. V. SWAMINATHAN (Tamil
Nadu): On behalf of All-India ADMK I
extend our wholehearted congratulations and
felicitations to you. As per the parliamentary
democracy the election of Deputy Chairman
and Deputy Speaker usually would be from
among on, of the Member of the opposition
party. Whe, the question of electing Deputy
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Speaker in the other House arose, the name of
Shri Godey Murahari, former Member of this
House, wag suggested and the Prime Minister
gracefully accepted and agreed t° elect him as
the Deputy Speaker of the other House. So,
Sir Deputy Chairman has been elected
unanimously there. You have been occupying
very prestigious positions in Rajasthan and y*"
are not only nice to look at, but parliamentary
manners are also embedded in you, during the
past two decades. You have been Speaker for
ten years in Rajasthan and a Minister for three
years in the State and also occupying many
important positions, like the Minister in the
Ministry of Home  Affairs, Defence
Production etc.; in the Centre. I hope, sir, the
traditions of democratic principles will foe
strengthened further and the relation between
the Treasury Benches and the opposition will
be most cordial.

On behalf of my party, 1 extend all tThe co-
operation to you. I wish you success.

SHRI HAM1D ALI SCHAMNAD (Kerala):
Mr. Deputy Chairman, Sir, I also associate
myself in congratulating you on your having
been elevated to thig high position today. The
moment you sit there in that Chair. you cease
to be the member of any political party. We
are quite sure, Sir that you would be able to
do justice to all sections of the Members sit-

ing on this side as well as Members sitting on
the other side. I am quite sure your experience
and guidance will be available to us and

that you will be able to keep up the dignity, the
stature, the decorum and the decency of this
House. Sometimes, sir, you may have some
little trouble, in this House. I am quite sure you
will be able to overcome those troubles and
you will be able to keep up the dignity and the
stature of this House. o" behalf of my party, 1
wish you good luck and success.

SHRI U. K. LAKSHMANA GOWDA
(Karnataka): Mr. Deputy-Chairman, Sir, I
congratulate you o, my personal behalf and
on behalf of the few
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Independent Members of this House-Let me
associate myself with the felicitation; of the
other Members on your election as the Deputy
Chairman of this House. Sir, We have known
you for many years. I have personally known
you for many years. 1 have heard that you
have been a very successful Speaker of the
Rajasthan-Assembly. I have also personal
knowledge of your performance in this house
as a Minister. I am sure, Sir, you will be able
to discharge your duties with dignity and
impartiality. I am sure no one in this House
will have any grievance about that. Let me
once again offer you my felicitations and
congratulations to you and* wish you all
success in your venture.

SHRI N. H. KUMBHARE (Mabharashtra):
Sir on behalf of the Republican Party of India,
I congratulate you on your election ag the
Deputy Chairman of this House. Sir, you are
a person who has got the qualities of both
head and heart. I have been a back-bencher. I
hope the back-benchers would not be ignored.

MR. DEPUTY CHAIRMAN: i express my
deep gratitude to the hon. Members for
electing me to this exalted office of Deputy
Oh airman of thi; august House and for
reposing confidence and faith in me. I
express-my grateful thanks to the Leader of
the House, the Leader of the Opposition,
leaders of other groups and the Independent
Members for their affection and for the good
words they have said about me today. I am
profoundly overwhelmed by the  entiments
that they have expressed.

I am fully awar, of the heavy res-
ponsibilities which I am required to shoulder
in the discharge of my duties. But the kind
sentiments expressed by hon. Members from
both sides of the House embolden me to look
to the future with confidence and courage. 1
would always endeavour to uphold the high
traditions that have been established by my
esteemed predecessors in this House. I would
always try to uphold the rights and



11 Papers laid

the privileges of hon. Members and it will be
my continuous and incessant endeavour to
regulate the "proceedings of the House in a
way that would be in keeping with the highest
traditions of thig nobl, institution and further
enhance the prestige and the dignity of the
office of the Deputy Chairman. But this can
only he possible if every section of the House
as well as individual Members extend to me
their full co-operation and support in
conducting the business of the House in a
manner that would do credit to us all. T will
depend upon the co-operation from every
Member of this House, on whichever side of
the House Jie may be sitting.

Once again, I am thankful to you for the
words and sentiment; you have expressed, to
tlhose who have sponsored me ,nd to those
who have supported me, and I assure you all
of my complete devotion to the service of this
House.

PAPERS LAID ON THE TABLE

Proclamation issued by the Governor of
Jammu ana Kashmir

THE MINISTER OF HOME AFFAIRS
(CHAUDHURY CHARAN SINGH): Sir I
beg to lay on the Table a copy of the
Proclamation No. P-1/1977, issued by the
Governor of Jammu and Kashmir on March
27, 1977, in relation to the State of Jammu
and Kashmir. [Placed in Library, See No. LT-
13/77].

I. Notification under the Customs Act, 1962,
and Related Paper.

Il Notifications under the Customs Tariff
Act, 1975.

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H. M.
PATEL): Sir, I beg to lay on the Table—

I. A copy (in English and Hindi)
of the Department of Revenue and
Banking Notification G.S.R.  No.
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14(E) dated the 12th January. 1977, under
section 159 of the Customs Act, 1962,
together with an Explanatory Memorandum
thereon. [Placed in Library. See LT-
11/77],

II. A copy each (in English and Hindi) of
the following notifications of the
Department of Revenue and Banking, under
sub-section (2) of section 8 of the Customs
Tariff Act, 1975:—

(i) Notification G.S.R. No. 877 (E),
dated the 13th November, 1976.

(i) Notification G.S.R. No. 13 (E),
dated the 12th January, 1977. [Placed in
Library. See No. LT-11/77 for (i) and

()]

REPORTS OF THE COMMITTEE ON
SUBORDINATE LEGISLATION

SHRI MULKA GOVINDA REDDY
(Karnataka): Sir, I beg to present the Twenty-
third Report of the Committee on
Subordinate Legislation.

Sir, 1 also present the Twenty-fourth
Report of the Committee on Subordinate
Legislation.

CALLING ATTENTION TO AMATTER OF
URGENT PUBLIC IMPORTANCE.

Undemocratic and Unwarranted Dis-
solution of the Jammu an, Kashmir
Legislative Assembly

SHRI V. B. RAJU (Andhr, Pradesh) : Sir, I
beg to call the attention of the Minister of
Home Affairs to

the undemocratic and unwarranted
dissolution of the Jammu and Kashmir
Legislative Assembly on the basis of the advice
tendered by the Chief Minister of that State.

THE MINISTER OF HOME AFFAIRS
(CHAUDHURI CHARAN SINGH): Sir, I
read a statement on the problem of Jammu
and Kashmir with your permission, Sir.
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Following statement of the Leader of the
Congress Legislature Party withdrawing his
party's  support to  Sheikh  Abdulla
Government, the Chief Minister advised the
Governor to dissolve the Legislative
Assembly. As the advice was given in terms
of Section 35(2) of the J & K Constitution, the
Governor acted upon the advice given by the
Council of Ministers. The Governor is
empowered to dissolve the Legislative
Assembly by invoking provisions of secion
35(2) of the State Constitution.

The question that is perhaps agitating the
members is why the Governor has not
explored the possibility forming an alternative
Government when the Congress Legislature
Party claiming majority in the House had
openly withdrawn its support. The Governor
has acted within the framework of the
Constitution. Section 35(2) provides that "All
functions of the Governor except those under
sections 36, 38 and 92 shall be exercised by
him only on the advice of the Council of
Ministers". Having regard to the above
provision, the Governor acted on the aid and
advice of his Council of Ministers.

The budget for the financial year
commencing 1st April, 1977 has yet to be
passed. I, the event of the dissolution of the
House without the necessary financial
appropriation and grants being available, it
was not possible for the Government to con-
tinue to function in accordance with the
provisions of the Constitution of the State.
The Governor, therefore, proposed taking
action under section 92 of the State
Constitution with the concurrence of the
President. Having regard to all the aspects of
the situation, the cocurrence of the President
under clause (5) of section 92 of the J] & K
Constitution was conveyed to the Governor.
The Governor thereafter issued on 27-3-1977
the Proclamation imposing Governor's Rule in
the State for a period of six months.

SHRI V. B. RAJU: 1t is for the iirst time
since Independence that a
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Governor's Rule was imposed in Jammu and
Kashmir. Sir, there are two aspects—one is
the Constitutional aspect and the other is the
political aspect. I would lay stress on the
Constitutional aspect and I would just dilate
upon the issue by going into the political
aspect t0o.

Sir, there are two actions of the Governor I
am °nly sorry—I can easily see the difficulty
of the Government, the Government had "t
much time—this House was not informed of
the action of the Governor, most
undemocratic action in the annals of the pre-
indepedence history of the country and after
independence also.

Sir, the Indian Constitution doea not
visualise a dictatorial or authoritarian rule in
any form. If my friend, the hon. Home
Minister, will bear w_>th me and if he seeks
the advice of the Constitutional experts, only
in emergent situations the President rule is
visualised and even then it is not the
President's rule, it is a Parliament rule. On no
occasion, at no place i, this country a single
person's rule, an ex-civil servant's rule, rule of
a person who is appointed— his assumption
of executive functions, legislative functions
and financial powers—is visualised. Nowhere
and it never happened in the 30 years of the
independent existence of this country. This is
the first time. I am not importing any emotion
or any politics into this. I would like this
matter to be thoroughly examined because it
is the first undemocratic action after this new
Government has assumed office. Without fear
of contradiction and with a sense of res-
ponsibility, 1 am making this statement

Let us examine the constitutional aspect.
There is the Constitution for Jammu and
Kashmir. Under Article 370, they have a
special privilege. Sir, this country has
struggled for quire a length of time to bring
the people of Jammu and Kashmir into the
mainstream of politics of this
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country and they succeeded in 1S64, when
Article 356 was extended to Jammu and
Kashmir. Article 356 applies to Jammu and
Kashmir. Any impression that Article 356
does not apply to Jammu and Kashmir is an
erroneous impression.

Sir, what does Article 356 say? "If the
President on receipt of a report from the
Governor of a state or otherwise, is
satisfied that a situation has arisen in which the
goverments of the State cannot be carried on
in accordance with the provisions of tnis
Constitution, the President may by
Proclamation—." There is a not below that: "In
clause (1) of article 356, references to
provisions or provision of this Constitution
shall, in relation to the State of Jammu and
Kashmir, be construed as including references
to provisions or provision of the Constitution
of Jammu and Kashmir". Section 92 of
the Jammu and Kashmir Constitution is not a
substitute of Art 356; it is under the umbrella
of Art. 356. Sir, letthis be examined. When
the Governor actually reports to the
Government of India, to the President, that
there is a break down and even Section 92
provides that he should come for actual
concurrence of the  President—then the
President is actually seized of the  matter.

The President is advised by  the Council
of Ministers  and the Council of
Ministers in this  case advised the President
unconstitutionally, ~wrongly. They have
violated the provisions of the Constitution

and they should bear the
this act.

responsibility for

When the matter came before the President
for concurrence, he should see what has
happened there. What is the communique we
have got here which the Governor issued?
What is the report of the Governor? I' should
be placed on the Table of the House.
Parliament has been ignored, the sovereignty
of Parliament has been eroded. Sir, we
demand what is the Governor's report ?

Then I come to the actions of th<3
Governor. There are two actions, flis first
action was to dissolve the Assem-
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bly. He ha, not referred to the Oov-ernment of
India. It was not necess-sary. It i? within his
competence. He acted on his own. He created
a crisis, i never found any irresponsible civil
servant like this present Governor who has
created the crisis in JammM and Kashmir
when the salaries have to be paid.

Before 31st March, the budget was
to be approved. 1 don't import any
emotion: I am only pleading with a
loud voice that 31st March was the
last day. The Government would come
to a standstill if the salaries were
not paid. What do we do? Who ad
vised him to dissolve the Assembly?
Is it the Chief Minister or the Council
of Ministers? You don't know. Under
the Section of the Jammu and Kash
mir Constitution. It is the Council of
Ministers. On 25th March, sir, the
party which placed Sheikh Abdullah
in power had written to the Governor
that they had withdrawn their sup
port. It is not that the Governor was
kept in darkness because the Congres,
Party felt with all seriousness that the
budget must be approved before the
31st March. The Congress Party could
have thrown him out on the floor of
the Houee. No, it did not like to do
that way it did not like to create a
crisis. It apprehended that Sheikh Ab
dullah might behave like that. What
the Congress Party apprehended came
true. They told the Governor that
they withdrew the support. The
Governor was sitting in Delhi when
the crista was going on. Why did he
sit in Delhi when the crisis was
going on there? The  Assembly
was not dissolved at the time. Where was the
need for consultation with the Home Ministry
here? He had inherent powers to dissolve the
Assembly. H, need not seek your permission
to dissolve the Assembly. He sat here for a
few days; he went back. By that time the Con-
gress Party had, through a resolution,
conveyed to the Governor, with the signatures
of nearly 44 Members out of a House of 73
that they would form the Government to
discharge
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the democratic responsibilities of getting the
budget passed, the employees being paid
salaries, the State to run, the Government to
run. The Governor ignored this. And he has
taken tth, advice of the Chief Minister.

Sir, the Janata Party was complaining that
the Congress surrendered to an extra-
Constitutional authority. I would humbly
submit before the House that Sheikh
Abdullah, before he was actually relieved of
his office, communicates to Mr. Jayaprakash
Narayan : "I have advised the Governor to
dissolve the Assembly to go to the polls, and I
am relinquishing my office today." And he
sends a telegram. Which is the extra-Cons-
titutional authority when the Chief Minister
seeks guidance from Mr. Jayaprakash Narayan
and not from the House? What should the
Governor have done after the advice had
come? He should I have verified whether it
was the decision of the Council of Ministers
or not. No where in the Constitution is it said
that the Chief Minister i competent to advice.
It is the resolution of th, Council of Ministers.
By that time six Congress Ministers resigned.
So, the Governor should have taken into
consideration the realities of the situation,
what the position of the Government was and
what the position of the Chief Minister was.
He simply,, technically, takes shelter under
that section and says, "I dissolve the
Assembly." Did the Governor consider that by
dissolving the Assembly what will happen to
the budget? Was the Governor sure that a
Government could not be formed there when
44 Members out of a House of 73 plus
Independents also; the group led by Mr. Lone
also was supporting tihem—wanted to form
the Government? He actually uses his strong
hand and dissolves the Assembly. That is the
story so far. The Governor has created a crisis
there. Then he comes to Parliament for the
concurrence of the President under section 92
and says, "Please give me concurrence."
Concurrence for what? Should concurrence be
given for his dictatorship there, for his
authori-
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tarian rule there? The President immediately
ought to "Save'sald.. {Interruption). ..It is on
constitutional points; I am not repeating any
points. (Interruption)

Sir, if that is so, let scope be given for a
debate on this question in this House. We are
ready for it. We want such a debate. It is a
very serious matter and I am not importing
any other thing into it excepting facts of
Constitution. The Council of Ministers advise
the President. See article 356. Article 356 is
there. It applies. While applying article 356,
the President would tak. section 92 also into
consideration. That is the actual position. Can
anybody contradict this point? There are
authorities to quote. When there are two
articles or two sections contradicting each
other, that which is latter is to prevail and, in
the Constitution, whatever is latter would
prevail over the earlier one. It is, by
implication, a repeal. Let any constitutional
authority study it. This application of article
356 or extension of article 356 to Jammu and
Kashmir happens later on, in '64. They
completely ignored it. Under article 356,
Parliament comes into the picture. When the
Assembly is not there, Parliament comes into
the picture. Parliament authorises the
President actually to take some executive
action and be responsible for it when the
President, in turn, entrusts the Governor.
There is a specific clause: "...declare that the
power of the Legislature of the State shall be
exercisable by and unde; the authority of
Parliament." Always the legislative powers are
exercised either by Assembly or by
Parliament. These powers are not exercised
either by the Governor or even by the Pre-
sident. No such visualisation is there. Sir, the
Governor says that he is assuming legislative
functions. Let section 92 be read by anybody
on that side and let it be said that there is a
specific power given to the Governor to
assume legislative functions. It is not so. I will
read section 92.

"

assume to himself all or any
functions of the Government of the



19 Calling Attention

LShri V. B. Raju]

State and all or any of the powers vested in
him or exercisable by any body o, authority
in the State."

Any body or authority' is a Corporation or
some autonomous body, not Legislature. Th,
same wording has been taken here from the
Constitution.

The second part of the article says, 'the

legislative powers be vested in  Parliament.;
That is omitted here. But in clause 4 it is
said, 'if the Governor by a

proclamation under this section assume; to
himself any powers of the Legislature to make
laws with reference there'. But is there any
power there. There is no specific power. With
his proclamation there is no specific power to
assume the legislative functions. The Gov-
ernor has violated the Constitution even of
Jammu and Kashmir by assuming the
legislative functions.  Sir, even if  you
concede the legislative functions, what
about the financial powers?  Even the
President of India under the President's Rule
does not have the financial powers. The
financial powers ar. with Parliament. The
Governor cannot assume the financial

powers. Even the Jammu and Kashmir
Constitution does not empower the
Governor to assume such powers, much

less the Indian Constitution under article 356.
I hold article 356 is applicable to ~ Kashmir.
When the people of Kashmir want to b'e in the
mainstream and when they say that article 356
should apply to them—and they had it in
1974—the present Government says, "No;
no. You are not in the mainstream. You are
separate. You are exclucive". Is it so, Sir? The

Governor in a press communique says that
ihe is goingto pass the Budget. Who is
he to pass the Budget? = Where are the

power; for him to pass the Budget? It is
Parliament alone which is competent to pas, the
Budget. Sir, 'no taxation without
representation’, let ug take it. Thi, is the basic
characteristic of a representative Government.
Who is the Governor to pass the Budget?
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AN HONOURABLE MEMBER: He
should b, removed.

SHRI V. B. RAJU: Not only removed. We
will not allow him to go like that. It is a
Constitutional matter. A crisis has been
created. Leave politics. I have not spoken
about politics. The Congress actually has the
right to be in power. It has been denied.
History will record it. I am not going to beg
for power. The Congress had sacrificed its
powers and given to Sheikh Abdullah. We are
not going to beg for office. The point is that of
Constitutional break-down. 1 charge this
Government that it has violated the Consti-
tution, that it has created a crisis in Jammu
and Kashmir.

In the other House, it seems, the
Government have premised elections there.
Where is tihe question of promising election?
W, have the right to have elections and we
will face the election. It i; not magnanimity.
We had given them the General Elections tc
fight freely. We have to save democratic
values and democratic norms. Therefore, Sir,
the democratic norms should be preserved
and the whole thing should be reviewed. I
would demand that there should be a debate
on the subject in the House.

ot g foy W@ (ST mW):
A, ¥ aFEm g oY N ¥ W
TUET 9T TAEEIHOT AT |

SHRI LOKANATH MISRA (Orissa): Sir,
on a point of order. The previous procedure
used to be that whenever there was somebody
calling_the attention of the House and the
Minister in regard to some subject, the
Minister would reply to him immediately. I do
not suppose Mr. Sunder Singh Bhandari i in
charge of Home Affairs. I won't suppose so.
Therefore, I would plead with you to ask the
Home Minister to immediately reply and then
you may call the next Member.

SHRI BHUPESH GUPTA (West Bengal):
Sir, let ug follow the procedure which we have
been following. I T  think they are quite right.
When an
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intervention is made, the Minister replies.
Then follow the other aspects i th, question.
Of course, sometimes it has happened that all
the questions and statements were made first
and then the reply was given at the end. But it
seems that it is the desire of the House that a
reply should follow immediately after the
points have been raised in the Calling
Attention. Let Mr. Charan Singh reply to it
and then let U3 proceed ahead.

MR DEPUTY CHAIRMAN: There will bre
two ways of handling a motion of this nature.
The first is Hon. Members may raise their
points, make brief observations and the
Minister replies. The other procedure is that
the members make their observations and at
the end the Minister replies. But it seems there
is nothing to insist by way of procedure her,
and if the House wishes—as it does appear
here —I would request the Home Minister to
mak, a speech.

et 7w fqg ;TR daaiR
gy, % wwArg fag & arer [0gar g
Feapamy TRFaradi

¥ HIAAG ' 2 AT T )

qtrd wo f«z-ﬁrm:ﬁ'crtr{
argd w1 7 T agar § e 3y
3T wifwa X THT AW A
73 AGF ¥ AW FIA F 1 q7 T8
A9 05 T 35T F7 @ Al A
2, %P5 he tried his hest to make the
worse appear better. Sid S ATl
qr  arafer frar &1 st
of, g5 Ay & dopnfes 0 gafy
IZ 77 751 % § st 71 I
& gy Afew Iwer wwT A g
Z | A AEATE IWA ¥ OFH A
AT

Sareft 1 53s 'EFTT-—EE? T
o & fer adt ¥ arem £,
mrt%ﬁwmﬁ%'w&%

[RAJYA SABHA] to a matter of urgent 22

Public importance

sit TR fag (af7armi) o ofes
W g FREN & mgrdr 3

oty woo Tag @ Fmw arEf
® mgAdr 3 AT A% w@ g gt f
o FTU GTET F AEwAT 7O 8
A Y TR AT AT W 0 &
BT I 4% 7 {737 | (Interruption),
Ig-gwmfs wEw, & sva AT

I AW Aam ¥ fag
(Interruplion) gaT § 93X 4...

SHRI V., B. RAJU: It is not for &
public speech. I is actually a consti-
tutional peoint. It fs a clarification.

o Fo fag : & IOFT AAA
Wamg) AW G §
fs A9 7 a9 ST TEE
o T Fwm o owmma Ay
acra frar fF 939 A sATRAY ¥
qaifers §6 FF | A0 AT F THORET
¥ wprfes womar § ¥ oA 5 Ay
3y faq oF  Afr @my @y | TS
75 ¥ WTT T ggT FAT WIGUT gAT FAT
3 & AT A T ogem A
afesr F2% & g, mer wr @
g Iq W F gF § A a7 v g
yfrur afm @ & ...
(Interruption) gyawmify wgweg, & =
# N TEW | & ww ¥ afw
7w A § oI oA A
1y 3 A & 7F 4 faw 7 afree
At gt ¥ fAw owEA &
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(g o w50 fag)

“They are thugs &and hoodums
N g awEy § A A few
w2 d TRy g A A
%% @ 5 wew A fag ag Fadom
g, @ =we § fe yarwdt &1 @l
A oA § 1wy gErR &
qfeds ot wer oEd gaifeas R
2T |

FRECYNAT Gigre. W9 A |
W frar 9o% qofees & ug @
awgar § 5
under section 92 of the State
Constitution the. Govei*io, had no choice
except to act on the advice of the Council of
Ministers.

T19R GEATENNT & 9fHEe F ARy
25 qri® #T MW FT UF TG IET g
T agE F am g F AR
TEEe & S gATT @A 41 9 qE
& far 21 3g FeT wnEISTIE &

et & W qdl g ozw F
woAT quie famgy a fam & 1 R
I AT W1 WEE gET a9 @ ag

TV (& Wewrw ¥ dE@d gW )
26 U F FAL UG Hegeel AR
Fifm omp fafret & dee g9 7
arg wifgw v fafeed &Y a6 &
qEaTEE 37 ¢ fF Hfoere A feores
#< fzar arr #ix ag &< fear mn &
w1 ¥ TARfew  FEEE WK w9
¥ svrwfer fafaoen o g & wg,
FE T 99T g1 W, FA T FiEd-
R & @ @ wf | e @A
wifefrey &1 B8 F 1T A HE
feforma #df & tA= 2 o v fT
TTaTIH WIS wies W6 fAfred )
wifefam 35 (2), wwafefem @
-
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"All functions (f the Governor, except
those unde, sections 36, 38 and 92, shall be
exercised by him only on the advic, of the
council
of Ministers."

Hyam 71w | frar W g7 3w
fedie adi g& | ®W awmR 99
W AT ) WY F gEEE Y a9 &
o% 27 foar amar @, wiEr o fr
quEaTE, T f7 oA w2
gfoweey ol |

SHRI V. B. RAJU: Sorry for the
interruption. The statement of the leader of
the Congress Party

FH G A1 TR FIGF FHie § A
foran, ag smv 1 AEw )

N an fag ;@ gefaz 3w
W E

sMedto Ao Y : T F AW
o% iz ft qr | 37 el oy @y
O X SN W fEEr @, gy AN
AW g ?
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A e g ¢ gy 9@ A
2 g AR A F awA R
T gy ofF TEmwe § 99 ¥ fgwig &
TR g q A e
IR B ORI g1 IgM 2O
fem, afen awim fwr g f6 qvw
TofEz A A I weliT W S9N
e a o oar, fe afeedee
ardf &7 w1 TR A5 AT ) FE
FrEe & T 91 §ik I H g @
aEr 97 g afadmy 9t A
AT ATE % ferggr 2 o § 1 EiEE
y wwevifea Fq oog @ B oamn
& =g Y T § S w1 @@ oA
Ay AfET 9w # s o
g% &) AR wYeH ag e T
g W W A g
A= F W O, 39 # F1E e
agrzd . o 26 ardw WY ...

o} to wto qy : gL qT AT
A7 q7 |

iy g fag: =W oW oA
g AT | W F 9 a1 fE s
#@t At 4t

SHRI MOHAMMAD YUNUS SALEEM
(Andhra Pradesh): Sir, I rise on a point of
order.

(Interruption)

MR. DEPUTY CHAIRMAN; Order,
please.

SHRI MOHAMMAD YUNUS
SALEEM: Sir, it has appeared in the
papers  that  while forwarding  the
statement of the Leader of the House,
the Congress President had also ap
pended a list of the members of the
legislature who were supporting the
*Congress Party

MR. DEPUTY CHAIRMAN: This is no
point of order.
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SHRI MOHAMMAD YUNUS
SALEEM: and reducing the ruling
party to a minority. Has this been brought t,
his notice?

st =ww fag : & oy AT
g fr 2 s<zamm v ndfer
Q% & w93 frar gar & o1 =t sl
qréf & et dt=x & Sw AT H 2o
#or fag @ 39 a9w a3 fomaT g,
IR T AT T oweAz AY g
A1 SUTRAT FTFT wANT 7 IUORAT
1 Aqwa g € f s Fedt sl
¥ oqRe F1% A g Ay AR 3 ?
FEEATA F WO TET X Q9
forr & forar v merafeg Y ar
qgwmaf*w:hﬁaal
"t difaq fF e JonfEr gew o
& @1 3\ yofEr & 7 faawd 3,
gar ez fF qrew ? ( Interruption)
# s Qi wr afafer w5 qrAar g
fF 1ed F7 A Ao sl gwr & awr
A @ AT T 1 AT T AR F
@M ZAT AGT a7 IAHT ATH J
Za7 a8 v fear § s 19 7 & g
T AT | WA 7 AT
fe&t gt ww da% oftw amdd

3 77 w27 Fr warfedr & 8
gu W sz o= Fpm g & v At
AT A AT & A WY, IW A
st A AT, 9A 1973 #
Fra® qET F1 FOITET 47 IFAT IBW
¥, wmy gox 9 fafaeeT w1 gz
A 9T ZEA A I F 5 WA
g dfgsz & @ |

SHRI V. B. RAJU: One word....

CHAUDHURI CHARAN  SINGH: I d,
not yield.
sfiato @o TR : Wil AFY WG

g

(Interruption) .
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et wew vy © AEIE AW
s T O oad W R 4
W A A Y, W FT AL |
# wd wow I § 5 Faw adf
R, = i o ), 7w B Bl
AT Y, 9 FF F @ T
gl R faeelt & fiRe ) mk
F1 &9 TF G IF4T § AT, TF
o< 93w i gav | W@ gET forde-
feg § IA%Y TeHE WY FAT AFT 4
&Y mos §fafz = FT@ET ) I@ ORT
9 wE w fommR e ! 9
Iy AWt N, WeF F degd
g dms 4 AonfEr # F amd wre
gz, @1 & 9@wn wgar g i o3 @
T F T I AN A owwd
F@  F wmwr mrrr fae,
@y e oA &Y 2 Aaww ¥ Agl
wrar | A9 5 & F fAw g%
514 €, T SAFL 6 AT #7 faAm )
4% &1 3 AwfEy 7 A1 dvEz 47
ag @ g1 mar \ gfear i ag e
eq WA Srar g1+ Afsw o ma
547 6 @4, 6 FT 7 A1 #IT 7
FT 8 dF &€ GF1 4 | TH UL
¥ I queE ®mew g1 AT

why not welcome an pccasion 10 renew

that mandate? fagrg a7 § ? W
g, T A g gw a1 we § fF
g w0, (o AenfEr § oag
T FL |

SHRI V. B. RAJU; My point is not
answered. I actually seek youe protection.

12 NOoON

sit ot T (I ) - a7 A
SEANE A

SHRI V. B. RAJU: Sir, ¢ince you are
standing now, [ will sit down. But you would
have heard me. Two points I mentioned.
One is about the

[RAJYASABHA]

of order....

on the Table 28

dissolution by the Governor a"d the
other is..............

(Interruptions)

Y W o O OEE O
aET ¥

SHRI V. B. RAJU: ..whether
article 356 is actually (Interrup
tions)

MR. DEPUTY CHAIRMAN; Points
cannot be raised like thig because there will
be no end to the discussion. We hav, certain
rules for conducting the proceedings and
there cannot be any such interruptions. We
have a procedure which means that all the
Members speak and the honourable Minister
replies and we should go like that only.

St T Tw ;. TSz ATE wE . ..

SHRI V. B. RAJU: Sir,, it is really a
clarification that I am seeking. I want to
know whether the Minister agrees that article
356 i& actually extended to the State of
Jammu and Kashmir and whether the
President, when acutally he gives his
concurrence, is to abide by it Or not.

I O waww Wt (s e
wreAmt ) T "ET w1 QO
"EW AT 1§ wiar wxaw a7 R
wreft oy e i & aw ag w9
T [T | IR W A T
g% frEmam s am s s &
I% TNHEICAEAT, HASHR T
¥ g9 HT IS A A faer war
IR @ oAEr & fEogw ow
gafefEdem qom Tife | g g
dgm g oz a0 Siw 2 v
T o 5 os oF 9% B/ FH F

Frrr 2
AN HON. MEMBER: Sir, on a point

(Interruptions)’
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MR. DEPUTY CHAIRMAN: There cannot
be any point of order now. The matter is
under discussion.

st gax fog word @ & 7
Wt St & oF s A fr fow
9T NG WEGEAT A TAHT F1 CEATEH
forar a7 grew # feoiew 1 & o
A W 99 §uY 9 W AW F fag
afigg § ar W@ T 7 w1 TR
TN IR 4T AR T A, IR
9 #X feur w7 97 f5 399 aweg
B A A T A gudT e g
forar 2 a1 9% qRATEW FIT ¥ AT
FHT IET 7 7T Fq™ @i F 39y
qudA aqF a9 & ! #7 38 weH-
FX0r TAfe qEy FAIE g7 T4 Orar
@2 F oA fg e A rEET
F1 TZATIS (H4T Iq 9T 9 AT
9t ®1 FHIT AL FT 4 WL T ATEAY-
@t # § 7% o7 $7O7 qrEAiET S
fafaezT %1 wearEw 7@ FAT AR |
§ wrgm & ace # avs q 3 oA
oz gara frg fe w10 9= gear
Y TE & TIAT T AT FY fe@T
T 41 ?

w7 & T ATga & avw 7 gifafz-
F AEEA M0 § a7 §ag g
fr g W&l S #1 @ zm g @ I\
¥4 g I+ 7@ #1998 & v swegeen
¥ qTHILHT FAGT &4 7 FHwy foam
qr IE qHT AT ATT 7 g UL 41 fF
IR § 9@ (AT FAY AT AR
waE FUH 6T & aww gu gow
¥ g § g aaw e & fag
FW I AE ! wragamavgfE
I AT £ ZTAN ] wrorw A af
agt a% fF @ S F g9 T
¥ HIFT ATAT AT FAT L A ATE
¥ g AT awEr @ 1% fF Fedieqw-
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W wEdw  Ga1 #X f2¥ A@d e
AFF AT F AA FUT W
T AT F1 3G U WIS IAR! SHAAY
F AW I ANA FA FT HIE TF AEI
@ &1 &z A g ¥ g M)
qal T RS AT

atadt wow fog et SwdEw
#1ga, WG U AT W 99T 43
gq WA qERT W AT A = 2
U 92 W% 7 Ve FEIEITA ¥
HHA TEAT & AMEHT 356 & qAAl-
FoE & AR F1E ANFR A w® ™
97, g |TH ITHT 99 g [MiF Arfe-
FA 356 FT A TRGAAZA A2 7A@
¥ 3uFr 95T I FUW FL | wWifeFw
356 FgaT ¥

"If the President on receipt of a report
from the Governor of a State or otherwise
is satisfied that a situation has arisen in
which the Government of the State cannot
be carried on in accordance with the
provisions of the Constitution, etc. etc—"

A SAET FAM (A7) 7 FEI
war g fa —-

"....including provisions for suspending
in whole or in part the operation of any
provisions of this Constitution relating to
any body or authority in the State."

In clause (1) of article 356,. references to the
provision or provisions of this Constitution
shall, in relation to the State of Jammu an”
Kashmir, include reference to the provision
or provisions of the Constitution of Jammu
and Kashmir, and....

SHRI V. B. RAJU: If you do not mind, it
is a question of debate. The provisions of
section 92 of the Jammu and Kashmir
Constitution are no substitutes to  article
356. Please read
the word 'including................. ". Therefore,
my submission is that when th, matter
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comes before the President, the Presi
dent should see how the application
of section 92 is violating article 356
of the Constitution. By extending
article 35-6, the matter will come
before Parliament within two months,
and

MR DEPUTY CHAIRMAN: You have
made your point

AN wew fag e At
ATZd, TH FTHAYA T AG G 2 )
T 4z 2 ff srfese 356 % ooeA)-
FUA A% WY 27 FifEagT B A e
92 ¥ AMEEE AT ET 949 F1 TSGR
FTAFAT & | WIfeHT 356 F AEW
A= F1 & 2 ATF TF AT qFAT
& A 9T 92 F sl AT FT &
6 AEM T AR AF A qFAT 2 |
W AAEE wF K AT e ar A
feafy s qra9 =TT

SHRI v. B. RAJU: Not necessa-
tily. I am only correcting the infor-
mation. President’s rule can he for
six months also.

CHAUDHURI CHARAN SINGH:
And it could be extended to two years.

AT FZA T Aaas qg 3 5 G
FTET ST TR AT G ATAT § | WY
FT 6 EM AT am Fgr 1§
argar g B 9@ T fecge wma
T ¥ WX 4 qEf & 2
¥ &1 g9 9EW F AT g9 H &Y
@A Ay £ 1 W F & A awr
# wgT § WX qgt WY A5 FCA7 9rgar
: fFgadw wdW & g7 mEw
Framr aga £ G g H ag
T 7NR F A7 vy R qw fewna
|1 O§, v ET Z 7
(In:zrruption)
SHRI V. B. RAJU: I am not in-

terrupting, Parliement’s right to be
sejzed of the matter hag been denied.
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M wTw fag : A FFAT A7
3 o s Sofreoe o & g A g
Fra 4y | afeT T & § feafa
7 &Y 0T £ | WY W & Fifeeg -
7 A afgl &z & wifEErmm A
qlzT |

MR. DEPUTY CHAIRMAN: Mr.
Bhupesh Gupta.

SHRI BHUPESH GUPTA: The whole
development in the State of Jammu and
Kashmir, in our view, is most unfortunate. 1
wish that so soon after the election thig
development had not taken place. It is net our
intention at this stage at all to go into the
controversies, much less into the acrimony of
this matter, As you know, Sir, in the past
always when tee problem of Jammu and
Kashmir came before this House, we
approached it from a broad and national
angle, avoiding as far as possible controversy,
heat and exchanges. I cannot recall any debate
in thig House, so far as the State of Jammu and
Kashmir is concerned, when we went into this
kind of controversy, heat or exchanges, when
there was a possibility of bringing some better
approach to bear on the subject. I think the
same spirit should be maintained.

Sir, you know very well, in this House we
have been pleading for an accord between the
Congress Government at the Centre and
Sheikh Abdullah. Syyed Mir Qasim i siting
by .,y side. Once I went to Kashmir when The
was the Chief Minister there, and I must say
to Syyed Mir Qasim that he was sincere and
genuinely concerned about an accord between
Sheikh Abdullah and the Congress Party as
we in this House were. That is the spirit in
which we have to function I think that past
history should not be raked up again in the
heat of controversy. Now the question is:
what to do? It has happened. One can argue
either way. You are brilliant lawyers sitting
on both sides of the House and you can give
arguments and counterarguments. We have
seen that the
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problems of Kashmir have never been tackled
by taking strictly legalistic views. The fact is
that the Congres, Party entered into an accord
or agreement with Sheikh Abdullah and he
was made the Chief Minister or the head of
the Government when he did not have any
majority as such. It goes to the credit of the
Congress Party. They came to ah understand-
ing that Sheikn Abdullah would rule the State
of Jammu and Kashmir and he accepted it.
Now, Sir, I maintain that this should not not
be given the go-by. Let us not rake this up
after 60 many years and so much water had
flown down the bridge. Begin a new chapter
of understanding in Jammu and Kashmir. I am
not blaming,, anybody. I am not here to blame
anybody. You know very well that we must
hav, a different type of approach for obvious
reasons. I do not want to dilate upon that ap-
proach. That approach cannot be brought
about wunless the Government and the
opposition, especially the opposition which
has been the ruling party before, come to an
understanding. Why, Sir, should if not be
possible for the Government to have mutual
consultations with the Congress Party and
others? Even Mrs. Gandhi used to consult the
opposition on many occasions. That is why I
would suggest that rather than getting into
heated exchanges,, we should have a little
sober attitude in this matter. I hope you will
appreciate it.

Sir, the spirit of accord has been broken.
We are very sorry. The accord was brought
about due to the goodwill of all concerned—
Sheikh Abdullah on the one hand and the
Congress Party leadership on the other. We
also played our part in bringing about that
accord. Naturally, we are very very sorry that
it has been broken. How to revive it? After
all, elections are elections. You come and go.
What is important is to have a political
approach of accord in Kashmir. That is what I
would stress. That should not be given the go-
by or abandoned inany case.

87 RS—2.
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Otherwise you will be inviting trouble from
people who are not friendly to our country and
who are out to exploit the situation in
Kashmir. I do not want to name them. But you
have to be careful about them. Sir, the spirit of
accord should be there. I think fresh
discussions are necessary. I would appeal to
my friends. I do not like to be a constitutional
lawyer like Mr. Raju or Mr. Antulay. Mr.
Antulay hardly understands anything of the
Constitution as I do. But most of the things
that he said have been rejected by the people.
That is not the point. Here,, I think that the
confrontation should be avoided. Elections
can be fought. I am not bringing in the
elections. But political confrontation in
Kashmir should be avoided. The State of
Jammu and Kashmir should be kept, if I may
say so, out of th, bounds of political
confrontation. That is wtiv I would like the
Parliament to be seized of the matter.
Confrontation should be avoided. It is in our
national interest. It is in the interest of the peo-
ple of Kashmir. It is in our interest here,
whether we sit on that side or on this side of
the House. Sir, therefore, let us not generate
more heat than is necessary. Let it be over. 1
would urge upon, before I sit down, Mr.
Charan Singh and Mr. Morarji Desai to take
counsel with the leaders of the Congress Party
and others of the Opposition in order to see
how the situation can be met, and as I said, in
order to avoid what I call political confron-
tation which at all costs must be avoided. Let
certain norms of democratic functioning be
worked out with a view to maintaining first of
all the spirit of the accord. If not immediately
later it is possible to restore it. We have to go
together. As far a; Jammu and Kashmir is
concerned, the problem must be faced
together, tackled together in , spirit of give and
take and mutual understanding avoiding
tension. And as [ was saying friction over a
matter of this kind will not be helpful to us. [
said it and I repeat it. Thi« is my appeal to
you.
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ded wor fag ¢ Fegdt Ju<hw
qrgE, & aEdE Ew T & 91 faa)
§ GRS ST WA S @
g § SR ARI A E | @ #
qzw AR A, A N aaag § O
qger g% & Frka Tl AT AT A
wida mff & arman ¥ qm A fer ¥
G wegedl] 6123 & OF UETS 97 ANl-
¥z mr gw owarr fRAT o) SAE
Farfd Iu a99 4 7@ A HR 49
gl amag @ adt gaAr Al A
gé 1 w7 3§ AAIETAOE A A0
qet ¥ frgzr @00 uF WX 9gE
# § feedrar g, W fefa
N G| fmgamar g f&
AR W0 T A ¥ 3¥ A { a7
g wgwau A § @ o ) S
£ &, SR, THA & T A Y e
T A T AT AR AR T T
& A% mar A | Wi WA Wi T
Wit 9, oF 4g f5 wfeaT 356 F
g §@¥z &9 TfES FE1, @13
T g% UFHEE g AT Al WX 3
wglr Y WAL A w9, iR
92 ¥ WrAgd, |1 G: WAl § SAET A}
€ gar § oA gad s e
Az o7 73 Fear o £ T | forae
frr w0 gy & ifaet o fufaeed 2
xg e warar fawga A Il W9
W B EHE W Al "Er gur
e #7 fex dafet ag
qist T i fag 1 A= G EmT Y |
&fwer gzi 9L ag AATTEY T 7@aT MY
&, wOd ¥, wEATA ¥, T LT qrAT Gy
g1 (Interruption) & ATAT §, W9 Ig
w® 1 ¥ N 9@ g § waw
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q17 Aifeeg Tvge w1, 4@ AP A%
varfage @, wg  fegdr Saddw
aET ag ¥ wyd dhal 9} B darg )
ag g1 f5  Gofedt &, feriadt &1
WETETET &, o1 3% fag e e
goam g awr g alfaawa s g 7
WR g wanT &1 {zard #@-
S g FXAYT T 4, g e
WY ATT &, gATU aY g ug @ fF nanT
&€ A1fesr v 3 A Mg ) 7 o7 6%
‘g A A g B wEI AR @
“wE ¥ R o eEEl g A A
|qTEd | g aT A1ga & R S ) e
'zgm avegd iRz d, a
SHA Teeed &XEr Wi | A
adarg, T atfawaw fafed
7Y, fo gk e ar wEw fafaec &
g ® A AR, e wfia AT g1 4™
¥ fum Sza Y smIeaT F7 A @
SITT | &Y gH W IGH ToaANE U @
§aY Agumarg <@ ¥ aif fawag
REUACU EL

oY SETEEiT R ( SO NRW):
gfawF 3y ame f® & gug & sv
gl ¥ g faediT 99 @@ wegEn
T UG FT 47 KIGL (241 o7 727 47
I ANA WY AR T 91 A7 A [
ag 7 faa gy | # 29 aER
FgAr gt g f& ugh a3 qdaw )
v, fw & w=f g7 & @ &,
wg A g | 9 qdfam g SE Ay
Q& AT THRET " gy | feedt
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W) sur Fyvaramgar §agag d
I8 Ezadw ¥ ox quE Rz ar
fF s s adt fore gl 1
A FT & fagm aarsii & fag a7 -
IO FAAT ARAT § 1 S & HA-
fog uvr B Tagw  &w & fyEw
gt a1 egafa =it 9o dro faft v
fargia 9w wrew 3 AT FA H2A
# 3% & fromr 91 | S gwoE
faar v 3w &Y wdy faumawAt &
QAT g ArfEw 1 Y AT 5 AW
& mgma ¢ fv o OE ofed srwe T
frig faar e fs fFat wopre &t
fromr at a3 swwt gga fae-
Hear  § W 3qT ey A, faen-
#EeT ATEX I FTAGHA ALY TET
AT MR ) T A WA
¥ g i § wow §fF
frely Y wXFTT T AgRY WA T o
o A%AT 8, TR AT | § ug 9 YT
g 5 At qrevfagi | fr 2z
1 ¥ gae frar & #i fafz
gy ATmgarmem fem o

gl A wit ¥ fadg w7 & qeAr
argar § B fe weeT |gE T S -
QAT w1 fawi gwr dv a1d
7T wy 3 A ag A W ufagi g
qATg W A 4R A E T owEEr
i 57 § A1 T WA 9F FL GAA
3 "#fifaw oirn fefaeed 7 &, wor Wl
qHd T TAF & @A, w97 wfagi
¥ qowd FC & EAT T 7T R AT
& dred o fade ev & i ag s
wgar g fF @ Gu qAre ga
% qar 3 e Aoy oY wew fagrd
GG ¥ A gAT O a9 37 g0
wgr & fF W@ 370 T T G gH
gl &7 I ¥ g8 F w6 o
AFFT 1S 1w WHR F g 1 waT
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R AW ¥ Ff AR g
R AWTEFF azearo el eg
aF fgw iy § WSt wad g
ag Wl femr-faag fag arem
v o & aver § wdl g 2w
g ferdie &1 gz g
& Wi 4l Hazf awarawa d ?
¥ @ oaer & qear At g

ey T fag : guawnfa wRaEw,
wgmhy Ham fagan € Wi awag
dto dte fafr Tagr agrd 'y gw Al
¥ ywgagragl § 1 (Juerruption)
gagrr i §, Qwedr am g 7
g aiFar § fF fqqgradl 20
R IE FE G, W AgART A
wE zwaw wAfag adf & =
€z TEARH W O it aow ¥
fromr om 9% fr 3 arff
froet o & faw & wehe e
Air wey owEwr § st fow
¥ A ﬁ}‘ ¥ oy 7 agg
frpma fFaT v 9 1 AT I1E @

HE AT =ﬁfa T 1 kR a3m
qgr 75§ &fER s Hur &
aEm AT E Ot

grdy amm 9® me &g 97 @

st T fag -
FT ERET |

wWFE TR

Sia g fqg - 39 sfaer
fs <t #g dY Wit ST ST ARA
¥ I 7 AT agd 1 Sifaw e
fafred ot qramaTer &, SO &
mfat & #3r 2

@ a7 IR 370 et
w@ﬁwmqrmnﬁ'amﬁ‘r
®lw ¢ 8§, Afew W gqeedl J
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SHRI V. B. RAJU: Sir, I want to raise a
point of order. What the Minister has just now
stated is that he has information that the
Council of Minister, has advised the Governor
to take the action. But if you see the telegram
of Sheikh Abdullah, it says: I have advised
the State Governor to dissolve the Legislative
Assembly. He did not say "«r Government". I
am only pointng out that there is actually a
discrepancy. I would like him even now to
verify and inform the House whether there
Was ? resolution of the Council of Ministers
because the Constitution Stipulates that the
Council of Ministers should advise the
Governor. It Is a point which may be clarified.

at wdi Az S (wer w3w

O #47ZE, a7 3 AiEy e grEE
|1 #4449 910 fafaezr A gifaa
ars falqzd at T 7 uzaed

frar 91,

SHRI V. B. RAJU: Sir / am rot asking
actually the prest/it Government to only copy
our mistakes but to copy our good elements.

oft 47t Ty SemEm o g
ST FTT & a7 99 & 9ren fafres
7 @itaa ars fafed v oo & 52
T FHIEZ W CTAIH &7 471 7
SHRI V. B. RAJU: The very fact
that you are here is actually the
good element of our party.

B smrEre W o # fee aga
faemT & amq |l agg ¥ T3
sgal § fF mamr e famax
&l HETT YEH WIE Aifae aerd da
&3 9% § ¥ fay g wa ot w1 W
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A IET Wi W g oSl off Wt
U W aFe oW oSw ¥ S
IFI # TATen it W geg %
e 3 ¥ 7T § | wwfaw § favw
w §gwr 9 g fe S e dar
staag ww e wa s aea ¥
A AT & 9 wwC TEHCw
Tz T &Y, @ WL L I %
d¥T ag & ad fr wor Al & e
W WeREAT GIgd w1 A% w4 g5 )
4TST |1 97 TH WH1L 51 944 2 B 9=
srodr W afos & o w3 o an far
st wfa afeag & am faa gu & g
a4 =1 wigwe § 5 9z @dufas
gfez &1 wawre W) faaw @ar i
T AU sE 9% 1 W gay
A ST H O w1 IRy f
fF v =i woAr wfa ofog i o
@ |l ag S T #< % 9§

fw

f/r @9 I w9 IR
r i ars o ordf & wwe &
a’rwfgai@aﬁ&:m&m
qg m—mnﬁ fagm wamwfaws §
(Interruption)
et § F 89 oft s aw @
F foma wEEE SRS W
St wd Az frend @ g W A
AT W7 WH OF A R 8
fmriasﬁﬁ"ruﬁm g ) Serw
wgr, & dwe s ¥ fag d
g maar & sfan et
TE

st e fag - =EeaT W oaW
g
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Y gqeAmfy . @ @ W
o I G §

st g et ooy @ &
T FEAT ABAT E & Ug W §9g
R T W N feam o 4§

oft Irewmafe : gz wE SyEHT
¥ S q@ g |

ot serrE s o fom ot i
X & fg ANgd Aagg o gamfa @
W & frdgq Uaider g, A
N gawr dgar g, qWiE 9
Tt #7 § e 7 FFAr TWHOART
f& st qiEf Haprsr 18 wEA AT
g AR AR AN, IR W Ry
frer & e W ok Fag @ &
warasar § ...

" SHRI LAL K. ADVANI: On a
point of order, Sir. It js the tradi-
tion of this House nof {o make any
reflections on any Legislative Asgem-
bly. The UP. Legislative Assem-
bly....(Interruptions) is an elected
forum of the people of Uttar Pra-
desh and the observation just made
by the hon. Member, I feel, is a re-
flection on the Assembly and, there-
fore, it should be expunged.

# wmen g fF @95 oF AQ EA
g Huamar g fr gl oo e
qF @ a8 O uS g §
St oAy afon Fa, Sear F ey
W9X FTH KT GG FQE, AT N
g ¥ wrar g fF T %t ey
foer gwd &, fow ¥ SucowR_w &Y
framawr i &, TEAIASEAS
WX 99 T FW Gf@r &g ge|r
v ag T W g
g ws fauw awr aft § I
R W,
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it la a reflection on that Assembly and it
must be expunged.

ot i fag g Ay aw &

ot g fag ( efaom )
WA WTEEEY St A FET AT

g e St s  fed
FAL EI9E O AW ATAT 2 | ST
@, AT X ATEY A7 F FT Y
GATERT | ag Wiz amw fr faw §
for ag I azw & A awr ad
W WEEANT  A@T T w5
IaT wAw Y faww wwr AE 3 A
mEA A A A F freer § s
a7 %4z § frag sacRw ) fqam
waT gl 3|

u"rmm-ﬂ:#msmg

seer faifargrd wid gwam
g al I ¢ IA M I HR 0]
Wy T ag 9 991 a1 Tog-a
4

Nag Sw g | fm

&4 A

T fF ag ITORgw
T @ mgEwawr
ar waer WY ag a1 f9
#

LE S T A
faarr aar

IR ™
IO q2w A faarr awr w1 0
T

fiF

g&ﬁ ﬁ:a

| wafag & amo & fraew
AT G5 WA WX
& ar I Y wEEew fE

441

SHRI JAGJIT SINGH ANAND
(Punjab): Sir, I have a point of
order,

oft swrrelie et - & R &
o war & fEEw Ay o
wgar g ¥ 9l agw § afww
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[#7 sFTHE wiEal]

w1 9Har g, wwiAg qgeEr 8]
S Tgiq Fgl, WY 7= e gem,
3 v ww wax % f,
aff S4TSR T A R AT
DM Hguwmar § 5w g & N
qT q3Y A1 WIRHT &Y 91T YA 9%
t afer R A afy @ & afar
¥ KM @A WA@Y | Fafag qE
¥ g FEAUE |

of gomwfa : F  SqaeuT &1
g e aar g fE o aw A
g A AETeEIR Wil X &R,
faay fF Sax sew faamw |wr &7
ST 2, RN I T FUAE § g
foar arg | ¥ @ A FEAd WY
tgw wR 9 o Sfea fom g
Foifs T WK [T ARy g
% X % 7 §9 favg € afew
# wAm wgEt ¥ g e fw
W IFR & WY, STy, T #%
o g e oY w7 oA
N =EEgT IAC | FWiH agT FEA
qaH gAY WA § | I @9 a1 &
o ¥ @y gr # Aeee qeet
¥ fagasEn FEE T a@e &
Y e A7 af oA A R
F wAdg Wl & ag W fEEw
Fem {5 Sgeqr ¥ TW AT
&l Serr @ fF w9 ¥@ AW
FgAT A | AT F qW A TV
T ¥ SR AAN & gaedr
¥ oq@ S |

SHRI JAGJIT SINGH ANAND: Sir, thig
was not my intention. How can you make this
observation without listening to me? I did not
utter a word. Do you think I am making a
"bahana" on this? I ,m sorry Sir,
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on the first day of your occupying the Chair,
you are attributing mo'i-ves to me. I did not
expect thia from you.

W ANy . WAAT Aeeg
AATART § g7 1| it O i
S IBMW T, IT qAF vy F
#r &gl )

Y Wi fag w9t a
g 8 ST WS |

&t geewmta o fag At
Fg1 | 47 OF grITa AT A a9
T &1 FEF W 9T RA A T
IBC G ) A AT g wI
T AR AN A I qE § AT
Foyw F oumw R ag T wsrd
STl fgwt & oswqme §9
WOEr 4T 49 Ag fqmr

SHRI JAGJIT SINGH ANAND:

Sir, my point of grder is that, :f read
in eold print, it may not have any
implieation. But the connotation of
the expression was as Shri Advant
eaid. If the House ig to function in
a proper spirit, such aspersiong should
not be cast.

St@ g g gy e
& fF g F7q #7 A fA9gw frar
T & IWEF AT ¥ awe fAuim
gar Jifgn wew@ETET @@ W
¥ ooy smom | o oaR § e ag
LGSO (190 S

(Interruption)

ot @t fag (TEATa)
o A AF 7 opEedr #i9 & aw
ST 4 ¥ ®rE 99 FET IITAT A
REAT |

W g TR o gife
urr fafsrey & wew agr 43 2
4 AW 1 FA Wl S0Ee |
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ol aow fag : qF W oA
g & waws ' w3 33 de oar
it o A A W g | W W §
A T 5 W et o ¥ 9 ey
F wWw " g wma ife
FeAq 99 HIT  AEEE 6K
R A1 TRAT I g ST
wa F owrr wifge | A A
HoHa gar § . ..

(Interruption)

swen F1 fos g wr a7 5w o §
e 3 @I 9T | (Interruption )
FHg 9t sT TR M A 9F
AqWFF IE T 4% |

Y TETTEIR WA
T UG 40 1

wwdt gwor fog: T W@ §9
W 9 9T séw AG 9T ...

{Interruption)

et fammee L GLE
(w7 wxwm) : wm W@y wea fraeE
ot T % § AT wdr frr AR
wAT 1579 ¥ ouT F ow@y 1|
FAG 9T 99T HEN GE F |

Y

R won g ¢ i T A
w=e G gy g sEwr IR
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wet wor fag o A,
26 #1 @9 faar w1 39§ a7 MEW
gar & fs 91 &7 w57 7€ aF &)
9g 99 T NEIK ¢ ¢

My dear Governor, You will kindly recall my
discussion with you in Delhi yesterday in respect
of the situation arising out of the statement of Mr.
Mufti Mohammed Syed, President of Jammu and
Kashmir Pradesh Congress Committee. I have
discussions with the Ministers of my Council on
the subject. The matter has been examined in all
its aspects and details. On the basis of the decision
arrived at as a result of deliberations, I beg to
advise you to kind'y dissolve the Legislative
Assembly of Jammu and Kashmir."

LEAVE OF ABSENCE TO SHRI VENIGALLA
SATYANARAYANA

MR. DEPUTY CHAIRMAN: I have to inform
Members that the following letter dated the 21st
March, 1977, has been received from Shri
Venigalla Satyanarayana:—

"I had an heart attack and am bed-ridden since
9th of this month. Doctors advised me not to move
from the bed at least for four weeks. I request you
to kindly grant me the leave for this session."

Is it the pleasure of the House that permission be
granted t, Shri Venigalla Satyanarayana for
remaining absent from a'l meetings of the House
during the 100th Session of the Rajya Sabha?

(Wo hon. Member dissented)

MR. DEPUTY CHAIRMAN: Permission to
remain absent is granted.
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MESSAGES FROM THE LOK SABHA

I. The Appropriation
on Account BUI, 1917.

(Railways)  Vote

II. The Appropriation (Railways) Bill,
1977

SECRETARY-GENERAL: Sir, I have to
report to the House the following messages
received from the Lok Sabha, signed by the
Secretary-General of the Lok Sabha:—

@

"In accordance with the provisions of
Rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am
directed to enclose herewith the
Appropriation (Railways) Vot. on Account
Bill. 1977, as passed by. Lok Sabha at its
sitting held on the 29th March, 1977.

(2) The Speaker has certified that this
Bill is a Money Bill within the meaning of
article 110 of the Constitution of India."

(ID

'"“n accordance with the provisions of
Rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am
directed to enclose herewith  the
Appropriation (Railways) Bill, 1977, as
passed by Lok Sabha at its sitting held on
the 29th March, 1977.

(2) The Speaker has certified that thi
Bill iy a Money Bill within the meaning of
article 110 of the Constitution of India."

Sir, I lay a copy of each of the Bills on the
Table.

REFERENCE TO DEMAND FOR RE-
LEASE OF ALL DETENUS HELD
UNDER MISA

SHRI BHUPESH GUPTA (West Bengal):
Sir, I am grateful to you that you have given
me the permission to raise a matter of great
im-
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portance. Sir, this i3 about political detenus
and undertrial dete:*us, including hundreds of
Naxalites in detention or in various jails of the
country, especially in West Bengal.

Sir, the matter has been raised by us in the
past. During elections this became all the more
essential. We know the fate of these political
prisoners, many of them have been in jail or
detained under MISA for many years. Many
are under-trial prisoners, without any charge
being framed against them and we have got
thousands of them in West Bengal. I had met
some of them in prison in the past and now we
are getting telegrams from West Bengal and
other parts of the country also. Sir, in the
Janata Party Election Manifesto it is stated that
they would repeal the Maintenance of Internal
Security Act. In the President's Address, we
find it is mentioned that it will be reviewed. I
don't know, Mr. Advani, what is there to
review? If you are committed to the repeal of
the Maintenance of Internal Security Act, one
fine Bill ig enough to repeal it. You don't
review an Act having come to the conclusion
that you have to repeal it. When Indira Gandhi
was heading a minority government, at our
insistence the Preventive Detention Act was
revised. It was not on the Statute Book till
after the 1971 elections. It has been revived in
the form of MISA.

Now, Sir, first of all I would like to ask the
Home Minister, Mr. Charan Singh who is
here, and Mr. Morarji Desai to implement that
pledge straightaway—namely the annulment
of the Maintenance of Internal Security Act.
What is this review?

But I am here now to bring to your notice
what i; worrying many many people all over
the country. In West Bengal, about 5000
political prisoners are still there. A whole
number of people called Naxalites have been
under detention for many years, al-
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though the Maintenance of Internal Security
Act doea not permit detention for more than ,
year * two. Many are being held as under-trial
prisoners without any chargesheet being given
to them. It is not anything like a rule of law
when you hold people as under-trial prisoners
for many many years. There is no case against
them; you don't prefer a charge-sheet against
them. Just this morning, I have received a
telegram as follows: "Ensure release 100
political workers. Large number of political
prisoners detained without trial, under-trialg
without charge-sheet, without prosecution..
etc". This has come from West Bengal. From
other States also, they are coming. Therefore,
my appeal—that is the operative part of my
appeal—to the new Government is that
pending repeal of the Maintenance of Internal
Security Act, Government should pive
directions to the State Governments that all
political prisoners—Naxalites and others—
should be set-free forthwith. There need not be
any delay when the Government ia under a
firm commitment to do it. It can be done in this
session. There are many others who are under-
trial prisoners. I should like the Government to
give a direction to the State Governments
within their competence of power. Th, State
Government in this matter, has the power, but
the advice from the Central Government on
belhalf of Parliament would not be wasted.
These under-trial prisoners ghoul d also be set
free. There is no case against them. Why
should tlhey be kept under this 'Black' Act in
jaila for such a long time. Sir, you can imagine
the sufferings of the families. Careers of a
large number of young men in their teens have
been ruined. I think a time has come to cry a
halt to this kind of destruction of our youth in
prisons. Many Naxalites even said that
elections should be fought. Things have
changed now. I think the Government should
take a proper view of this matter and act very
quickly. Well, this is one thing. Then, they
should all be given a proper political status.
In West Bengal
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and other States, they are not getting the
status. How long can we get on with this
thing? 1 hav, been pleading for years and
years in order to get things right. Now that the
Government itself is committed by the elec-
toral pledge to the people the Maintenance of
Internal Security Act should go. There is no
need for de-layir g this matter. Government
can take immediate action over this matter. I
would therefore like to ask Mr. Charan Singh
to go into this matter. Let that chapter be
closed once and for all. This chapter sbould be
closed finally. I would bring to your notice
that two Naxalites of Andhra Pradesh—Kesta
Gowda and Blaovtmeiya were executed
during the Emergency. Sir, I don't know how
their families are. They wore agri-cultuial
labourers and ptoor people and I think you can
render some assistance to them. Sir, these
steps should be taken.

Once again, I do beseech the Government
and appeal to the Government to give this
task the topmost priority. Not only in terms of
our conscience but also in terms of their own
election manifesto. It is necessary that these
political prisoners should be released
without much delay. I come from West
Bengal. Th, other day I read in the paper
that thousands of prisoners are there. You
can imagine how people feel. It is a
serioua matter for the people of West Bengal. 1
have been again and again appealing to the
Government. I once again appeal to thig
Government, not from any partisan  point
of  view. This question assumes the
character of a humanitarian question.  Sir, I
therefore hope th, Government will  take
steps, if necessary by consulting ua and
others on this side of th, House, and expedite
the matter. Do not sit On the files, please.
Enough sitting on the files ha; taken place.
Do not allow your officers to cook up
problems they have don, a lot of mischief. A
political decision should be taken that not on,
political prisoner of the left
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[Shri  Bhupesh  Gupta] democratic
movement, whether the CPI(Mj) or CPI or
any othe, party or Naxalites, would be in
prison. Let us begin a new chapter by
declaring general amnesty to all these
unfortunate people in the prisons of the
country. Thank you.

PROF. RAMLAL. PARIKH (Gujarat) . Sir,
before the Home Minister speaks, whenever
this question came up, the previou
Government consistently and continuously
refused to give the correct state of affairs
about the detenus, as to what was the figure of
detenus a™- where they were detained. This
time I would request the Home Minister to
bring put a complete statement as to what is
the state of the detenus and how many were
detained actually. I think we should not lose
more time on this so that the House could be
fully informed as to what happened during the
emergency. I think thig is what th, House
would expect.

SHRI VISWANATHA MENON (Kerala):
Sir, on behalf of my party also I endorse the
Sentiments expressed by Mr. Bhupesh Gupta.
Many of my party comrade; are in prison still.
Not only Naxalite; but other people also; in
the name of Naxalites, are put in j'ail in
Kerala. There are various persons who are not
even being produced before the court. That is
the position. So I would request the hon.
Home Minister to take ,an active interest in
this matter. Some of these matters concern the
State Government. But he should tak, a strong
stand in this matter. I would request him to
give a favourable reply.

SHRI HIMMAT SINH (Gujarat): Sir, I
have a point to make, arising out °f what Shri
Bhupesh Gupta has said and which has been
referred to by Shri Ramlal Parikh. I would
like to make a mention of the reply given in
the Gujarat Assembly by the Home Minister.
When he was asked about the number and
other
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details about the detenus, the Home Minister
failed to give a reply. He suppressed the
information. It is therefore all the more
necessary that the Home Minister of India
take* note of this and gives full information
regarding all the detenus of all the parties
including those who have not yet been
released.

g oA (e v fag )
grrafT  wgE, AW agd & W
gt w1 ot ¥ 98 aq
T | § FAE qEET @Eed §
A ZaT @t faat & o fge e
awdT fwar |

7g 99 gaTe faarand & i S
foamaa wm faar & & G freer
a2 A FAEr w5 awder ar e
frogaresr ARt & w4 &, ad
Ffsare AT AmAw @ g 0 ¥ Ardr
ferem WFesl X @ § W ™
frafasr 7  #EwWEs gRW WX
far gt oo s G5 9 | 26 WA
®TAZ AT (2 4T 4T HIT 26 FF
o g wfawe @ dAifor g 27
AT W gae g9 a0 & Ay T
¢ frza famfad st e ar el
I W 42— fF sAE o
gt =ifg ar—ag SEEr wEET
FE | A T g § AT
FT TF & A ATIET FAT g fF o Ay
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SHRI BHUPESH GUPTA: What
about my suggestion regarding the
relief?
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MR. DEPUTY CHAIRMAN: I have to
inform Members that the Business Advisory
Committee at its meeting held today, the 30th
March, 1977, allotted time as follows for
Government Legislative and other Business
to be taken up during the current session of
the Rajya Sabha:—

Business Time
Allotted
1. General Discussion on:—
(a) General Budget for 1977-78 . 3 hours
(b) Railway Budget for 1977-78 . 2 hours

(c) Tamil Nadu Budget for
1977-78

(d) Nagaland Budget for 1977-78 1
(e) Pondicherry Budget for
197778 ... ]

.1 hour

} Thour

2. Discussion on the Address de- 3 days
livered by the Vic& President (4th, 5th

acting as President and 6th
April, i977)
3. Discussion en the Re'olutrn
on in“re ise i 1 the exDort
d-iy n coffee, groundnut
a.id cardamom. 1 hour

4. The Committee decided that the
following Appropriation Bill should be taken
up for consideration and return o, the 31st
March, 1977:—

' (a) The Appropriation BilL 1977.

(b) The Appropriation (Vote on
Account) Bill, 1977.

(c) The Appropriation (Railways) Bill,
1977.
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(d) The Appropriation (Railways) Vote
on Account Bill, 1977.

() The Tamil Nadu Appropriation
(Vote on Account) BilL 1977.

(f) The Tamil Nadu Appropriation Bill
1977.

(g) The Nagaland Appropriation (Vote
on Account,) Bill, 1977.

(h) The Nagaland Appropriation BilL
19717.

(i) The Pondicherry Appropriation (Vot,
°n Account) Bill, 1977.

(j) The Pondicherry Appropriation Bill,
19717.

(k) The Finance Bill, 1977.

The Commitee also recommended that the
House should sit up to 6.00 P.M. today and till
late in the evening tomorrow with a view t°
completing all the legislative business to be
taken up on that day.

The Committee further recommended that
the House should sit on Thursday, the 7th
April and Monday, the 11th April, 1977 for
the transaction of Government business.

SHRI BHUPESH GUPTA (West Bengal):
Sir, I have a submission to make with regard
to this motion, it seems some other Bills are
going to come before the House, as we have
to (it On the 11th March, 1977, but it has "t
been indicated which are the Bills which are
going to come. I suggest that immediately
Bills restoring the Feroze Gandhi Act and re-
pealing the Press Objectionable Matters Act
and th, Maintenance of Internal Security Act
be brought before the House. Announcement
should be made in this regard o that . can
accordingly make our arrangements, instead
of telling us on the previous evening that such
and such Bills are coming before the House.
Do I have an assurance—and we should have
that assurance—that these two Bills restoring
the Feroze Gandhi Act and
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repealing the Press Objectionable Matters Act
will be included among the Bills that are
going to come before the House? I should like
to know from the Government the position in
this regard because w. have to make some
preparations. Some indication should be given
as to the Bills which the Government propose
to bring before the House. Will the Leader of
the House, Mr. Advani, enlighten ug on this?

SHRI HARSH DEO MALAVIYA (Uttar
Pradesh): Sir, I would lik, to know whether
there would he questions admitted during the
days for which the House has been extended.

MR. DEPUTY CHAIRMAN; There would
be questions on the 11th April, 1-977.

THE BUDGET (RAILWAYS) 1977-78
General Discussion

SHRI S, W. DHABE (Maharashtra): Mr.
Deputy Chairman, Sir, we are discussing the
Railway Budget and some of the point, which
have been stated by the Railway Minister in
his speech. I would like to say, Sir, something
which is stated hi para 20 of the speech that
the collective bargaining evolved on the
vailwayg over tihe years ™s to be re-activated.
It is further stated:

"It will be my consent endeavour to seek
co-operation of the trade union machinery
in this task. I will introduce a new element
of dynamism in the management-labour
relationship."

Ag for the work of the trade union movement,
I welcome the statement but it hag got many
difficulties and it is not very clear. The
collective bargaining in th, railways is not
possible and has not been made possible
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i because there ig a clamour a"d the I clamour has
been that the trade union right, would be restored
which has been generally accepted by the party in
power now. Sir, in the railways, though it is an
industrial undertaking under the ILO—the
International Labour Organisation has accepted it
a; an industrial undertaking— it has been the
policy of the government not to accept it as an
industrial undertaking, and the Industrial Disputes
Act of 1947 has been denied to the workmen to
raise any dispute against the railways and the
problems could not go either for adjudication or
for decision. Sir, on, of the reasons why the strike
ha, taken place is this. A demand which had been
made by George Fernandes on the last strike of
1974—1 would like to quote his statement in the
pres, conference; it appears o, the 1st May, 1974,
(Hindustan Times) is;

"Mr. Fernandes clarified that they had
originally demanded minimum need based
wage, but, as an interim measure, agreed to
accept minimum pay for a railway worker
as given to his counterpart in a public
undertaking. But thi; demand, he said, had
been totally rejected. Along with it, the
demand for higher dearness allowance had
also been thrown up. On the question of
bonus. Ferne.ndes revealed that railways
were not included in the terms of reference
of the Bonus Review Committee. Against
tlheir demand for supply of subsidised and
adequate quantity of foodgrains through
Railway Departmental Stores, the Ministry
had only agreed to make available
foodgrains in such quantities and at prices
as locally available. In certain areas in the
North Eastern Railway an adult got only
one kilo of rice a month. Apart fro,
inadequate supply of food-grains from
public distribution system, there were only
360 fair-price shops in 7,000 railway
station3. The Railway Ministry had also re-
fused, Sir, to accept their demand to treat
railwaymen as industrial workers for service
conditions and



57  Budget (Railways)

for purpose; under the Industrial Disputes
Act."

Therefore, Fernandes said that ttiese were the
main demands for which they were going on
strike.

Sir, on other three or four demands
which he had made 1 would only
itke to say that it has been tfce uni
versal demand of the working class
throughout that bonus should be paid
to all employees irrespective
of who is the employer. I am sorry to say that
in the statement first which has come fro,, the
Minister there is no reference to the important
demand of the railway workmen. The
payment of Bonus Act, 19C5 when it was
enacted, excluded frem its operation a number
of undertakings—public undertakings and
also

the railways under section 32 1 p.M.
of the Act. Sir, the Bonus

Commission which was appointed
earlier and in pursuance of whose
recommendations the Act was passed, has
stated: "It is proper to construe the concept of
bonus as sharing by workers in the prosperity
of the concern in which they are employed.
Thi, has also the advantage that in the case of
low-paid workers, such sharing in prosperity
augments their learnings."

Sir, two concepts of bonus are there. As
wages are low, the workers are entitled to get
more money by way of bonus to augment
their earnings. The second concept is sharing
in the prosperity of the undertaking, it has
been accepted in the statement made by the
Minister that workers are responsible for
more earnings apart from the Government
policies, that they have worked hard and their
performance is excellent. If tihat is the
position, are they not entitled to ask for
bonus? Are they not entitled to ask for a share
in the prosperity? I demand, Sir, that a clear
statement should come from the Minister on
this important aspect of this question.
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The House then adjourned for
lunch at one 'minute past one of the
clock.

The House reassembled after lunch at two
of the clock, Mr. Deputy Chairman in the
Chair.

SHRI S. W. DHABE: Amongst the
demands which Mr. Fernandes has made,
who is now occupying the treasury benches,
one is parity with the wages in the public
sector undertakings and another is that bonus
should be paid to all the workers. Apart from
this, Sir, the manifesto of the Janta Party,
published in "The Indian Express" of the 11th
February 1977 says lik, this:

"It will be the policy of the
Government and the party in rela
tion to the workers to do these

"

things............ .

Sir, I will not read out all the paragraphs, but
I will read out only paragraph 6 which reads
like this:

"Consistent with the Gandhian attitude
towards labour and industry, the Janta
Party believes that workers must be treated
as part of the industry. They must not only
receive adequate wages and bonus, but also
be enable to participate in management and
equity. To attain these objectives, the
representatives of workers will be provided
opportunities in schemes for participation
in management, etc., etc.".

Of course, Sir, the question of equity does
not arise in the railway undertaking. But I
think the honourable Minister has said in
clear terms: "I will try to introduce a new
element of dynamism in the labour-manage-
ment relations" In view of the com-
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[Shri S. W. Dhabe] mitment to pay bonus
and adequate wages to the workers, I think
this statement is a very half-hearted and a
halting one, the statement does not indicate
that the workers in the railways would be paid
the same wages as are paid to the employees
in the public sector undertakings. Today Sir,
in the steel and coal industries, the workers
are paid a wage, a minimum wage of Rs. 425
or so while the railway employees are paid
about Rs. 200/- or so aost half of it.
Therefore, it is high time that the wage policy
was defined, that the national wage po'icy was
clearly enunciated and proper norms were
fixed for paying adequate wages to the rail-
way workers. That is why I consider the
demand for a need-based minimum wage as
an important thing in the matter of industrial
relations in the country.

The second thing to which the honourable
Minister, who believes in dynamism in tlte
labour-management relations, has referred is
the question of participation in the
management by the workers. This principle of
workers' participation in the management has
been accepted as a Directive Principle in the
42nd Amendment to the Constitution. Though
the ruling party is saying that it wants to
repeal the 42nd Amendment, one of the things
which have been accepted and enumerated in
the Directive Principles in the 42nd
Amendment is workers' participation in
management. There are two recognised unions
in thig undertaking and the progress in the
matter of  workers' participation in
management is, as wd all know, very slow.
They should be members of the Railway
Board since there are different levels of
management and the workers should be
associated with the management at various
levels. If this is done, the whole thing will go
a long way in improving the labour-
management relations and a new concept of
partnership in industry will emerge and strikes
may not be necessary at all. Therefore, I
consider that this is a very important aspect
and 1 hope
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that when we meet in the month of May 1977,
a clear-cut policy on thiis issue of parity in
wages and need-based minimum wage to all
the workers in the railways will be announ-
ced.

SHRI JAGAN NATH BHARDWAIJ
(Himachal Pradesh): Workers participation
also.

SHRI S. W. DHABE: I have already said
that, I have already said that it will go a long
way in improving the operational efficiency
of the railways and will also solve many
problems.

In this connection, Sir, 1 would like to say
that it will be necessary, if workers'
participation in management is accepted as an
article of faith, to provide training to the
workers and training programmes will have to
be undertaken. To undertake training
programmes with the association of labour
trade unions, I think, wi'l be a good augury
and will go a long way in improving labour-
management relations.

Sir, in the statement made by the Minister
there is a reference that dismissed workers,
who went on strike in 1974, will be reinstated
unconditionally. I welcome this statement. But
it is not clear what is meant by this statement.
I would like to know whether it is in
accordance with the decisions of the High
Courts and the Supreme Court that a worker
goes back to the original post and has
continuity of service and is also entitled to
back wages. I think that when the Minister has
stated that he will be reinstated he is entitled
to get back wages from the date of dismissal
till he is reinstated. But if the right to strike is
to be accepted as a weapon of collective
bargaining. I fail to understand why only the
1974 strike is taken into consideration. In fact,
there were other strikes before this. There was
the loco strike, to my knowledge, in 1972 and
occupation-wise, railway workers' strikeg in
the year 1973 also. I think that this benefit
should be extended to them also, and...
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THE MINISTER OF RAILWAYS (SHRI
MADHTJ DANDAVATE): There was on,
strike in 1948.

SHRI S. W. DHABE: It was a part of the
movement. I am not going into that. That may
be different. But at least the people involved
in the strikes I have just mentioned should
also be reinstated.

I have one more suggestion to make.

Sir, I hope that in laying down the policy,
the important questions which arise as the
right to strike as a weapon of collective
bargaining, the parity in wages, the right to
get bonus and, ag I have already stated, trade
union right—that is, the provisions of the
Industrial Disputes Act, 1947, should apply to
railway workmen",—will also be considered
by the Railway Minister.

SHRI U. K. LAKSHMANA GOWDA
(Karnataka): You were taking an entirely
different line six months ago.

SHRI S. W. DHABE: I spoke in the same
spirit even then. 1 opposed the C.D.S. in
party meeting also.

Sir, I will like to mention one or two locaT
problems before I sit down. The Dadar
Express from Nagpur to Dadar takes a long
time, starting at 10 P.M. and reaching Dadar in
the afternoon, at about 4 P.M., on the next day.
There is a suggestion and demand that from
Gondia to Bombay there should be another
express train to be named as Vidarbha
Express which should reach Bombay at about
9 AM. for the convenience of the citizens of
Vidarbha.

Another thing is that the electrification
programme is halting between Bhusaval and
Durg. There is no electrification on this line.
About three hundred or four hundred workers
were retrenched. I would request that this
question may be taken up immediately, so
that all the casual labourers who were thrown
out of
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their jobs will get back employment under the
new scheme.

I have one last suggestion to make. There i
only one train connecting Nagpur and
Kolhapur, called the Maharashtra Express. It
takes 30 hours. But there is no canteen
arrangement on the train. I hope the Minister
will look into this small assignment on the
Maharashtra Express, making proper catering
arrangements on this train running between
Nagpur and Kolhapur.

With these words, Sir, I thank you very
much for giving me this opportunity .

MR. DEPUTY CHAIRMAN: Mr. Ramlal
Parikh.

PROF. RAM LAL PAKIKH (Gujarat): Mr.
Deputy Chairman, Sir, | am happy to learn
from the speech of the hon. Railway Minister
on the Railway Budget thera is an overall
improvement in the performance of the
Railways. I do not know whether he had eno-
ugh time to go through all these questions. As
we all know, the Railway Minister is
presenting the budget more Or less prepared
by the previous Government and he has yet to
present a new budget. When the Vote on
Account is finished and when a fresh budget
is presented after a few months, the
programmes and the concern for the working
men in the Raiways as envisaged by Janata
Party are to be reflected. In spite of that, I
congratulate the Railway Minister that he lost
no time in taking the first opportunity for
reinstating all those railway workers who
were removed, retrenched and dismissed be-
cause of the railway strike which they had
undertaken for their just demands.

While this is satisfactory, the question of
providing basic amenities to the passengers is
still a question which needs very serious
probing tnd consideration. We are increasing
the
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speed of the trains. We are introducing
Rajdhani  Expresses and  Super-speed
Expresses. While this is all right. I do not
think this reflects any sense of priority. Let us
find out whether the claim of the railway
administration that there is adequate facility
for drinking water is true. I am sorry I am
unable to subscribe to this view of the railway
administration that the drinking water
facilities and sanitation have improved. In
fact, this is one of the problems which has
been hanging on for years now. Since the
Railway Minister has come with , massive
mandate of the people, his hands are
strengthened to resolve seme of these basic
problems. The time has come to find some
way to provide drinking water facilities in the
railway compartments in the running trains. It
is not impossible. It does not involve that
much amount or mechanism by which one
should be frightened.

Sir, I do not think that the level of sanitation
is very satisfactory as yet. If we try to enter
any of the lavatories at the railway stations,
we can never find them clean. Probably they
do not have any water facilities to flush the
lavatories from time to time. Whatever may
be the reason, the sanitation as a whole has
remained poor under the previous Govern-
ment. It would be for the new Railway
Minister now to take up this problem which is
a basic prob-hlem for the Class II passengers.
The claim that the railways have been
punctual was never true even during the
emergency. Today morning,, I travelled from
Baroda to New Delhi by De Luxe which left
Baroda yesterday evening and which reached
today nearly 40 minutes late. I do not dispute
that there is some improvement, but that is not
enough to lead us to a situation where we can
be satisfied and say, that the situation does not
need any further improvement There is need
for improvement in terms of sanitation,
drinking water and arrangements for reserva-
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tion. No doubt, some anti-social elements
have been weeded out. The reservations are a
little more easier. But corruption still goes on
at big stations. It will have to be the
endeavour of the Janata Party Government to
ensure that this corruption in reservation is
totally removed. I am glad that the Railway
Minister, in the limited budget for four
months, has not forgotten the welfare of the
railway staff and has provided nearly 19
crores of rupees for the welfare of the staff.
This indicates the concerned of the Janata
Party Government for the railway staff. Then,
Sir, there are some cases which require an
enquiry. Just as the Railway Minister decided
to reinstate those who had suffered because of
the railway strike, there are cases where,
during the emergency, the previous
Government committed heavy excesses on
railway employees, particularly the temporary
railway workmen in the name of compulsory
sterilisation. I have myself received six such
employees at the Ahmedabad workshop who
were forced to accept compulsory sterilisation.
They belong to the minority community of
Muslims. They did not abide by the
compulsion and they have been removed from
service and they are still without jobs and
their condition is very pitiable. I would,
therefore, request the Railway Minister to
ensure that in respect of those who have been
made the victims of compulsory sterilisation
in the Railway administration under the orders
of the previous Government, their condition is
rectified very soon.

Sir, in terms of passenger amenities, one
more thing I would like to point out. Although
there are instructions that prohibition should
be strictly enforced in the railway carriages
and nobody should be allowed to use liquor in
the railway carriages, on the 28th evening,
when I was travelling from Bombay to Baroda
in Rajdhani Express, in coach No. I, seat No.
35, two persons near my seat were free'ty
using liquor and nobody could check them,
nobody could tell them and
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nobody could stop them from using it. I think
it is very dangerous that these rules are
allowed to be flouted so easily.

Sir, we have been told that the Fifth Plan
has provided Rs. 500 crores for the
development fund and that a number of new
projects would be undertaken, Obviously the
Railway Minister has started his job only the
day before yesterday and there was not
enough time to give the whole picture. But I
would like to present to him some of the pro-
blems which affect the Gujarat State. The
Gujarat State has been demanding for years
that the railway line in the Saurashtra region
which is the meter gauge one should be con-
verted into broad gauge. This has been
accepted by the Railway administration but it
has not been implemented. In fact, it has been
delayed under one or the other pretext. The
work has started but it has never reached its
completion even after years. And the bottle-
neck at Viramgam is of such a serious nature
that it affects trade and commerce,, it affects
the passenger traffic and it creates a lot of in-
convenience, and the Saurashtra region,
therefore, is seriously affected in its entire
development programme. It remains a
neglected area so far as the raijways are
concerned. In

t the same way, the Gujarat people have been

demanding that there ought to be some faster
trains between Ahmedabad and Delhi on
the

. lines of the Deluxe trains between Bombay and

Delhi, passing through Baroda on the meter
gauge section because it takes 24 hours and
passes through Rajasthan. The Rajasthan and
Gujarat people have been demanding that
there is a necessity for faster trains on this
track so that people can travel conveniently
by spending a night and a few hours during
the day time and thus save one day. Then,
Sir, on the question of introducing faster
trains, I wou'd like to stress one point. That
is, we should not create any type of faci.-
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lities or trains or services which are
exclusively for certain classes. Take, for
example, the Rajdhani Express. We have only
the air-conditioned 2nd class and nothing for
the ordinal y passengers. Now, this would
not, be consistent with the kind of policies
that we all want to pursue of having an
egalitarian society with social justice where
all classes, particularly the weaker sections of
the people and the common men have equal
access to all the services m our country. So I
would plead here that in trains like thte
Rajdhani Express and other superfast trains
while we create facilities for air-conditioned
class passengers and passengers for other
classes, we must also ensure that we maintain
a certain minimum accommodation for the
ordinary class passengers who would also
like to avail of such trains then they are al-
ready in operation.

The Railway Administration is one which
directly comes into contact with a large
masses of the people. The railway traffic has
been rising at the rate of 6 per cent and this is
a very good rise. It is,, therefore, very im-
portant that the Railway Administration at
every level is in close touch with public men,
with representatives of the people, with
Members of Parliament and Members of
State Legislatures and leaders of public
opinion and the Railway Administration
should be continuously in the know of what
is going on in the public mind in terms of the
impact of the Railway Administration Now, |
think, it is necessary to review the present ar-
rangements of consultation. There is a large
scope to improve it. It is already there but
there is much room for improvement. The
Members of Parliament particularly have to
be involved more effectively and conti-
nuously in every consultation machinery at
the divisional level,, at the zonal level as well
as at the Central level. I think this is very
important because it is this sector of the Gov-
ernment which, if properly managed, can
bring a lot of satisfi tion to the
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this very sector, which, if not adequately
looked after, can create a lot of confrontation
with and dissatisfaction among the people.
Therefore it is of supreme importance that
people through their various types of
representatives are kept in close consultation
with the Railway Administration particularly
in th, development of various amenities and
services.

I am very happy and I congratulate the
Minister again because he has indicated a
surplus of Rs. 2G crores this year and while
this is a good thing he has also indicated that
a heavy effort would be needed for repaying
nearly Rs. 477 crores debt to the revenue and
development reserve fund. This all means
that the Railways have a big task ahead.
People can very rightly look forward to a
very progressive and proletarian ad-
ministration from Shri Dandavate,, who is a
very eminent public worker and a devoted
socialist and who has been one with th,
weaker sections of the people. It is very
fortunate that Shri Dandavate has taken over
such a vital protfolio and everybody looks
forward with great hope and expectation from
him to revitalise the Railway Administration
and make the railways the Railways of the
people. Thank you,

SHRI KALYAN ROY (West Bengal): Mr.
Deputy Chairman, Sir, although the baby was
produced by the previous Congress regime,
Mr. Dandavate has presented it before the
House and I expected, on behalf of the
C.P.IL,, that he would at least give some
indication as to the shape of things to come,
some kind of an outline of the specific
measures which he is going to undertake to
root out the rot which has crept in in this
mighty institution. I congratulate him for
taking a decision to reinstate all those who
were dismissed or suspended. The basic
democratic right which a worker enjoys in a
democratic country is the right to go on a
strike and the right to come back to work
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after the strike is over. Even that elementary
right was taken away by Mrs. Gandhi's
Government and the working class has not
forgiven her for that. But, is Mr. Dandavate
statisfied that reinstatement is enough? What
about demotions and transfers made on a
mass scale? Is he going to set that right?
Certainly, I do not know what he is going to
do about it but what about the untold
sufferings of the victimised employees in the
last three years? Have you all forgotten them?
What about those employees' children who
could not pursue their education because their
fathers lost their jobs? What about those
wives and daughters—I know som, of these
cases in Asansol in West Bengal— the
hospitals on the ground that their who could
not get the medicine from husbands and
fathers took pare in the legal strike? And Mr.
Dandavate would agree with me because |
also led a strike in Asansol in West Benga!. It
was a legal and justified strike and the
workers were deliberately, by a conspiracy
hatched toy the Government and the Railway
Board,, victimised the workers. The
Government was itching for a fight against
the working class. There is no doubt about it.
Emergency started and the entire military, the
C.R.P. and the Border Security Force were
mobilised to crush, the most genuine,
legitimate, legal and justified strike. Is he
going to give some compensation to those
who lost their jobs, who lost their lives,, who
lost their properties, who were dragged in the
midnight from their quarters before my very
eyes? I am surprised, and I am glad also, that
some of the Congressmen are ing now.
Things could have been averted if they had
spoken this in 1974. They remained silent and
colluded with this organised massacre of the
Railway workers. I want to ask Mr.
Dandavate what is he going to do about the
two million workers who have been
victimised and what about those who did the
excesses. Are you going to completely forget
that? I am not in favour of witch-hunting but
what about those officers who
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took sadistic delight in prosecuting, day after
day, the employees? They could not dare to talk
to the officers. What are you going to do about
those who were prosecuted for mere collecting
signatures or collecting subscriptions or putting
a simple poster on the platform? Will you
remain silent? Otherwise, the working class is
also not going to forgive you as they have not
forgiven Mr. Kamlapati Tripathi. And if you do
not take any action, , then these officers—
because Ministers come and Ministers go—in
the next opportunity will repeat what they did in
1974-75. So, 1 for one,, want that these excesses
should be enquired into and the officers,
however high they are, wherever they are
posted,, whatever is their designation, should be
punished and some example is set so that the
darkest period of history is not repeated.

What about th, Railway Board? As demanded
in past, should there not be the abolition of the
organ which was the creation of the colonial
period,, a useless system of the nineteenth
century, the wall between the people and
Parliament and the Railway Minister, which is
the 'basic source of all this rot, mess and
corruption in the entire administration? Will that
remain, as it is untouched as a white elephant, or
after getting the massive mandate from the
people in a democratic manner, at least now will
you ' dare to take some action 10 abolish it?
What is the necessity of it excepting spending
crores of rupees to keep them happy and hearty
so that they can go on ruling in a most
undemocratic manner? Then, what about certain
basic ills which have been perpetuated by the
Railway Board? I think Mr. Dandavate would
be aware that there are nearly four lakh casual
workers in the Railways. I am reading from a
reply to my question on 27th August 1973. And
the reply was that there were 3,14,320 casual
workers and some of them have worked for ten
years. For ten years he remains a casual worker.
Hundreds and thousands of workers remain
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under contract. And is Mr. Dandavate aware
of their wages? The wage today is even less
than what is paid to an agricultural labour.
Will you set it right? Will you take certain
decent steps to abolish these medieval traces
in the Railway administration? Will you
make permanent at least those workers who
have completed one year of service, as is
done in other public sector undertakings?
Will the railway workers be treated as
industrial workers? These were my demands.
I fought for these demands. I went to jail for
this and I was victimised for this. In regard to
taking a decision on the Railway Board, will
Mr. Dandavate act exactly in the same way as
the other Railway Ministers did? I do not
know. I have a fear that he may be swallowed
again by the Railway Board whose appetite is
unlimited.

SHRI MADHU DANDAVATE: My
appetite will not be spoiled.

SHRI KALYAN ROY; Then, there is the
question of sterilisation. I cannot forget this.
Mr. Deputy Chairman, I have this 'Newsletter'
of October-November,, 1976. This is a perio-
dical which is published by the Railway Board
covering the Eastern Railway. On page 2,
there is a heading "Family Planning: Special
train introduced". There are no trains for the
backward areas. No faster trains have been
introduced. But a family planning train has
been introduced. The General Manager of the
Eastern Railway statejs that they have
succeeded in motivating over 30,000 railway-
men to undergo sterilisation. They issued a
circular. They also said that those who did not
undergo sterilisation would not get promotion
and would not be given other incentives like
quarters and so on. 1 would put a question to
Mr. Dandavate. Now, we know that 30,000
persons have been sterilised in the Eastern
Railway. Will it be enquired into? I would like
to know how many members of the Railway
Board undewent sterilisaton. This would be a
very useful informa-
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tion. Even a child of 8 years was sterilised by
Mr. Bansi Lai's Government. Even a young
boy of 12 years was sterilised in U.P. I would
like to know how many of the General
Managers underwent sterilisation. Are they
included in this 30,000? I do not think
anyone of them would have undergone
sterilisation.

SHRI N. H. KUMBHARE (Maharashtra):
They are all old people.

SHRI KALYAN ROY: After producing
13 children. A person would look old at the
age of 30 after producing 13 children.

I would like him to hav, a second look
where excesses have been committed in the
name of sterilisation. What kind of
sterilisation was done to force the Class III
and Class IV workers?

Then, there is the question of bonus. Mr.
Dandavate said in the other House bonus as
deferred wage. 1 congratulate him for that.
But when shall I get it? The Railway Board
did not allow the Government to pay Rs. 40-
50 crores by way of bonus, while they spent
nearly Rs. 2,000 crores to crush the strike.
Will it be paid at all in this year?

What about the apprentices? I mentioned
about the casual workers who number about
4 lakhs. I mentioned about the contract
workers. 1 think there are about 12,000
apprentices who have completed their
courses. Will they be made permanent? Will
some more will be appointed?  What is the
policy?

Then, I would like to take up the question
of wagons. I would not go into the details.
But this is a problem which is coming up
again and again in this House in the course of
debate? through calling attention notices snd
so on. I would like to know whether the
Government and the Railway Board have got
any policy towards the placing of orders for
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wagons.. The unfortunate fact JB that the
entire wagon industry is concentrated in the
castern part of India. Lakhs of workers are
engaged in build ng wagons. Wagons are not
built only in Jessops or Indian Standard
Wagons or Braithwaite. There are also
hundreds of small factories engaged in this.
Before th;® Emergency, there have been
massive lay-offs resulting in unemployment
because of the erratic placement of orders for
wagons. Sometimes back il was 60,000 and
now I think it has gone to 10,000. What is the
actual position? When will this 'state of
uncertainty be over because the Railway
Board does not know about this' They are
pressurised this way or that way. They do not
have the proper directive or proper
instructions. I want to know how many
thousands of wagons have been ordered far.
What is the present position? What is the
directive? Or, will these factories be closed
and this erratic poVcy pursued? When the
darkest chapter in the history is over, let the
Government come out openly because all of
those wagon dealings were done secretly. In
what manner, I do not know. Let the
Government come out openly, clearly,
categorically before the House, before the
people, enunciating their policy in respect of
wagons. | demand this because the supply of
wagons was a mysterious problem.

Do you know what is the position in coal
industry? I think, 36 per cent of the freight i
coal in Railways. Ninety million tonnes of
coal are handled by Railways, as far s I
remember, and all of them have suffered
because of shortage of wagons. As a result of
this, factories were shut down. So, there is no
proper perspective or direction. 1 would like
to know whether this direction will come
now.

Similarly, regarding this erratic attitude
towards placement of orders of axles, wheels
and sleepers, you know that during the
emergency, one of
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the most important departments of the
Durgapur Steel Plan which was producing
sleepers and wheels, was closed down
because  the Railway Board did not place
orders for tha'se two items and the perpetual
cold war was going on  between the
Ministry of Industry and the Ministry of Rail-
ways. Instead of placing orders on the
public sector plants for axles,
sleeperaand wheels, they went abroad,
~paying a higher price and foreign ex-changa,
allowing the workers  to be thrown out o
job from the public sector plants. I want
to know categorically from the new
Minister whether our installed capacity
for wheels, installed capacity for sleepers and
installed capacity for axles in the Durgapur
Steel Plant will be fully jtilised before he
goes to abroad tor ihese items. Will the
steel plants /et a proper and adequate price
which vas inadequate til] today? It is very
tinny. O, the one hand, the Roil-vays
deliberately give freight con-ession for
bamboo, for cement and or other
commodities which are uti-ised for the
monopoly section, of a ery low price, at a low
tariff, lesser nan the cost of transport, and on
the ther hand they give a higher price y the
commodities, to the essential julpment
which we buy from the eel plants. In
other words, the asic sympathy of the
Railway Board ;tms to be towards the
monopolist id tycoons o* the country. 1
would £e to know  whether his imbalance
ould bo set right by the new Minjs-r.

Similarly, about the question of cidenls, in
the printed pamphlet hich was placed
yesterday, i.e. L Review of Accidents of
Indian ivermnent Railways—1975-76" on
ge 2 it is written, I quote:

- This increase in accidents was lue to the
after-effects of the ountrywide strike by
the railway-nen and unsettled conditions
of vorking in the country which had
fleeted the maintenance of railway siets
and discipline among the
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railwaymen. During the period April to
September 1975 there were 536 train
accidents  against 446 during the
corresponding period of the previous year.

Wouid Mr. Dandavate own this? bid the
strike lead to indiscipline? What kind of
discipline has been imposed in the last two
years? May I ask Mr. Dandavate: Was it a
voluntary one? 1 refuse to accept the
allegation that we were ever indisciplined.
Now the Budget presented by Mr. Dandavate
wants to show that the accidents and unsettled
conditions of working in the country were due
to the strike. I do not konw actually whose
Budget it is. I do not know whose baby it is. It
is definitely not Dandavate's baby.

SHRI MADHU DANDAVATE; It is an
open secret.

SHBJ BHUPESH GUPTA: (West Bengal):
At the moment, they were illegitimate.

SHRI KALYAN ROY: Yes, responsibility
rests partly on him. He is right. We both went
to jail. Now you can easily accuse me. You
have become Railway Minister. So com-
pensate us. Who is preventing you? You give
us bonus. Who is preventing you? You give
us bonus. Who is preventing you to give us
the back wages? Why have you said
"reinstated"? When reinstating, the back
wages should be paid whatever these may be.
I see he is keeping silent and I see a smile on
his face. Great injustice has been done, g.-e.at
wrong has been committed by the Junta
which was ruling here i, collusion with
another Junta which is ruling in the Railway
Board. I accept that if wrongs are corrected,
serious discipline has to be restored, the
workers who were victimised should be paid
their back wages in full. You can think about
1t.



75 Budget {Railways)

[Shri Kalyan Roy]

So, Sir, there must be a new approach,, a
new outlook. Lastly, there are two points |
want to make. One is about tht underground
railway  in Calcutta. In reply to all the
questions so far tabled by me and others, I read
one question put in 1974: "Oveiall upto
date progress in  the tube railways in Calcutta
is 3.5 per cent and the work is scheduled to
be completed by the end of 1979". This was
said by Shri  Mohammad Shaft" Qureshi.
In The Statesman, in the end of 1974, both Mr.
Bhola Sen, Minister ~of  West  Bengal
and Mr. Mukherjee, Manager, Metropolitan
Transport Project maintained that "as yet there
is no question of not being able to complete the
underground project by 1979, the target date".
Ur.-fotunately—I have been to Calcutta— we
have seen nothing but a mountain of mud
coming out of the Maidan. Hardly there has
been any progress. Whe, will the Project be
completed? Are they serious about it? I
think thpje is an underground attempt to
sabotage the whole thing. Can he give any
date—99 years,, 100 years or 200 years--when
the 3 per cent expansion will increase to at
least 4 per cent expansion? All this time
we were trying to get a categorical reply
from Shri Buta Singh or Shri L. N.
Mishra, but we never gota reply. Now Mr.
Dandavate has come and I definitely think
that the workers  should be more
enchused after they go back to work. So he
can give a categorical  assurance- as Railway
Minister he can give a commitment that by such
and such date, this will be completed. All
the old dates are gone.

Lastly, I shall mention one of the very basic
point's which is agitating | not only the railway
workers but also other workers: what is the
criterion regarding choosing collective bargain-
ing agencies? I quote. Sir, from The Statesman
of 3rd December, 1973: "The Union Labour
Minister, Mr. L. N. Mishra said in Calcutta on
Sunday that he attached considerable impor-
tance to the conference in Delhi on
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January 22, to which he had inv;ted leaders of
the two railwaymen's federal ions a::.d those of
the four central trade unions. He was keen on
developing a norm which would help and solve
the  disputes as  sooa  es possible".
Indian Railway employees number 2.4
million distributed over 729 categories and he
wants to the multiplicity of unions. Would he
now introduce what he was preaching and
advocating and shouting all along that there
should be a secret ballot to choose the type of
union which will get recognition?  So long
recognition was left at the mercy of the
Congress Ministers and their stooges. There is,
no doubt about it.  So long,, recognition was
given not on the toasis of majority but on the
basis whether one's allegiance was to the
INTUC or not. That was the oniy
criterion. Even where the workers did not like
this, the union was recognised just because it
happened to belong to ithe INTUC. Will this
anarchic state of affairs disappear  to
continue?  Will he now have the courage to
introduce the ballot system in | the railways so
that multiplicity of unions is avoided, and will
he do it in consultation with the Centre of
Indian Trade Unions? At least last year iwe
found all the labour legislations have been
pushe” through without any decency of con-
sultation whatsoever. Nobody knew about it,
not even a whisper about jt. Suddenly wej
found in the House that a Bill has come,
affecting the working class. =~ Whether  the
same situation will continue,, whether the same
anarchic situation will continue, the working
classes want) to know.

Lastly, before I sit down, I can assure him
that so far as the AITUC is concerned, we will
give wholehearted co-operation to improve the
efficiency of the railways, whose productivity
has already gone up. There is no reservation
about it but, at tm same time, the working
class want; positive answers to the questions
o: recognition of secret ballot, paymen of
bonus, reinstatement with bad wages and
definite steps against thosi officers who
committed / excesses 1)
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the last three years of the darkest rule.
Thank you,, Sir.

DR. RAJAT KUMAR CHAKRA-BARTI
(West Bengal): Mr. Deputy Chairman, Sir, |
would like to take just a few minutes to
present some of the cases of my State, West
Bengal.

Sir, my Request to the hon. Railway
Minister firstly would be with regard to the
Howrah-Sheakhala broad gauge line. The
Railway Minister might know that there was
a light ( railway which/ has gone into
liquidation for quite some time now. Then
the Government took a decision that it should
be a broad gauge line between Howrah and
Sheakhala. But unfortunately so fa, nothing
has been done. Very little work has been
done in this direction to open the Howrah-
Sheakhala line. As the hon. Minister will
know,, more than ten or fifteen lakhs of
people come from that side ot Howrah
district, and the road condition being so bad
and the road transport being so bad, the
people are over-crowding the bus stops, and
so many accidents occur. Now this line has to
be completed as early as possible.

My next point is that we were demanding a
double track between Dum Dum and Barasat
for a long time now. The survey has been
completed. Because of the single track, untold
suffering has been caused to the *people who
are living in this area, a vast area from which a
large number of people commute daily to and
from Calcutta. This aspect should be look-"ed
into and action taken as early as possible.
This, I hope, the hon. Minister will do.

Sir, I was rather glad to note that the
Railway Minister said in the other House—it
appeared in the paper-that he wanted to open
more railway tracks in the hinterland. I may
remind him that there is one place known as
Balarghat in North Bengal This area has a
very big town but there is no railway line to
approach this place. We have been fighting
for a long time for having a railway line
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in that area. At the same time I understand
that purvey has been completed for one or
two lines in the Sunderbans area which is
also a hinterland of West Bengal. I hope the
hon. Minister will also look into that in order
to open more lines in the 'backward area or
the hinterland area. Now, 1 Sir,, regarding the
metropolitan tube railway, as my honourable
colleague Mr. Roy has already pointed out,
the way the work is going on, we do not
know whether We will;be able to complete it
by the end of this century or even by the
middle of the next century. The problem
connected with this is that as years go by,,
because of the price rise, the cost of having
the project completed goes up. Already it has
probably become double. It may be ten-fold
or twenty-fold judging by the progress of the
work, which is 25 tper cent. A final and firm
decision must be taken as early as possible so
as to allot more money for this project.
Otherwise, it will be as 1 good as
abandoining the whole project because at the
rate at which the work is progressing, I do
not know' whether any Government will 'be
able to complete this ,project even in 50 years
of time.

Sir,, I share my concern with Mr. Roy
again in the matter of wheel and axle
department of the Durgapur Steel Plant. I
have visited the plant personally and I have
seen that the workers are laid off or rather
they are simply sitting idle because the Rail-
ways are not purchasing wheels and axles.
What they are telling them is that they will
buy so many wheels or so many axles and
they will assemble these things in their plant.
And again they are importing such things
from abroad \by paying huge amount of
money whereas they do not like to pay even
cost price of these wheels and axles produced
at the Durgapur Steel Plant, who were
supplying complete assemblies ofyvheels and
axles which the Railway Board has discarded.
They say, "No. We are not going to buy the
complete assemblies. Piecemeal we will buy
certain number of wheels
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certain number of axles fiom your plant".
This point should be looked into

properly.

About the casual workers or temporary
workers, I have also the same viewpoint. It is
surprising that the people who have been
working for the last 8 to 10 years are even
today being paid Rs. 4 as daily allowance,
which comes to Rs. , 120 per month. They
are not being made permanent. They do not
enjoy the facility of provident fund or
gratuity or any other privilege which a
worker should get. /

Sir,, it is very good to know that the
honourable Minister has decided to take back
those people who were retreched and they(
will be given their proper places, and so on.
Sir, in this connection, I would like to point
out that many a time we have found out that
because/ of the bureaucratic action, this sort
of things develops between the Ministry and
the working class. Sir,, I would like to put the
question to the new Minister that whenever i
a worker is being retrenched or harassed by
the bureaucracy, what action does he propose
to take to ensure that he is able to get his
grievance redressed? The poor worker/
cannot meet the Minister and cannot
represent his case. He cannot even go to the
court to get his grievance redressed because
th, man has nothing to eat, his whole family
is starving He cannot approach the
Government to have a redressai of his?
grievances.

Sir, I would like to quote one example.
Though it is not exactly connected with the
Railway Ministry, since the full Ministry has
yet to be formed,, it is my appeal to the [
Government through the Railway Minister to
look into this particular case. There is one
Mr. Haripada Ghosh, Upper Division Clerk,
who has been there for 20 years in the
Calcutta Port Trust and who for the last four
years has been responsible for unearthing
under-invoicing and  over-invoicing in
the'Calcutta Port Trust which will in-
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volve more than Rs. 3 crores. He submitted
several memoranda to the Ministry of Shipping
and Transport and he has made an allegation
against the Chairman and the C.F.A.O. and the
Ministry has agreed that 80 per cent of the
charges which have been made by this man,
who is also working as 1 the President of the
Staff Union, are substantiated. But,, very
unfortunately, the corrupt gentleman, Mr. D. K.
Sen, the officer,, has been given an extension
recently for one year and this poor'fellow, Mr.
Haripada Ghosh, has been suspended from
service and there is an inquiry going on ex-parte
in order to throw him out of the job. Sir, the
reason why I mention this point is because there
is no scope for putting any question on the
Ministry of Shipping and Transport and the poor
fellow has probably been retrenched during the
last week so that the family will be starving next
week or week after that. So,, this is the price,
this is th, thing they get in return for the service
rendered to the country. There is no dialogue
between the worker and the Minister. What is
the procedure? The procedure is they ‘must
approach public representatives like MLAs and
MPs. Whenever we write a letter to the
Minister, it should be the duty of the Minister to
enquire from the*MLA or the MP and call for
the file to see who is to blame and whether the
man has been suspended or not. Most of the
Ministers depend completely on bureaucracy
and whatever the bureaucracy tell ' them, they
take action on the basis of that and the poor;
people have no way to make his words reach the
ear of the Minister. So, I would appreciate ' if
the new Government,, the new Ministry will
take action, take this viewpoint whenever such
letters are received from them, from public men
like us, they should also call us and see what is
actually happening;so that there may be a proper
link between the workmen, the masses and the
Ministers who are always surrounded by
bureaucracy and whatever they put up in the file
there is no other way for the Minister to
know what is
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actually happenning in those cases. So, I
hope these cases will be dealt with properly
in future. Sir,. I ma}' sav that that particular
Haripada Ghosh was called by the highest
body, the Public Accounts Com-mittep held
on the 15th March, 1975 in the Parliament
House. Here he submitted all the documents
and the PAC categorically assured him that
no repressive measure would be taken against
him and he would not be penalised or
victimised for coming- as witness or coming
to the PAC for giving evidence. But, i, spite
of the categorical assurance given by the
PAC. this particular gentleman not only had
been suspended but he bag been retrenched,
probably last week.

SHRI BHUPESH GUPTA: If tbat is so, it
is a gross breach of privi-legp You
should ask Mr. Ghosh..

DR. RAJAT KUMAR CHAKRA-BARTI,
I have submitted a short-notice question.

SHRI BHUPESH GUPTA: Not here. We
are also here. But to the Chairman of the
Public Accounts Committee.

DR. RAJAT KUMAR CHAKRA-BARTI:
Already a letter has been written to the
Chairman, but no answer has been received
from the last Chairman.

SHRI BHUPESH GUPTA; 1 would
suggest to you, since you have taken it up,
kindly to write a letter. We are participants in
the Public Accounts Committee unlike in the
Estimates Committee.

DR. RAJAT KUMAR CHAKRA-BARTTI:
I have simply a suggestion that the action of
the bureaucracy is such that many times there
is no connection between the actual suffering
people and Minister® Ministers should not
put up walls surrounding them and the only
communication between the Ministers and
the public
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or the masse; is through the public
representativs like us, MPs, MLAg or the
party people. I am not going to take up
further time. I sincerely hope that so far as
my State of West Bengal is concerned, the
views about the railway lines, the plight of
the Durgapur Steel Plant, etc,, will be looked
into and appropriate action taken as early as
possible.
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SHRI VISWANATHA MENON (Kerala):
Sir when 1 speak on this Railway Budget, I
feel the time has been too short to criticise the
Minister because he is new. But certain
things we have to say because the Railways
are not run by Ministers; they are actually run
by the Railway Board. And almost all
Railway Ministers re prisoners of the
Railway Board. So my humble request to Mr.
Madhu Dandavate is not to be a prisoner of
the Railway Board. Try to make them your
prisoners. Either scrap thig Railway Board or
change their pattern of working. They are a set
of bureaucrats sitting there and thinking in
the old traditional bureaucratic way and
doing things accordingly. That is what is
always happening. For example, when he
made the statement in the Lok Sabha about
reinstatement of workers, the next day
comments of a spokesman of the Railway
Board appeared in the papers. He asked
"What workers?" They do not know
anything. So even at the first stage they are
not happy with this kind of thing. So you
must be very careful. That is what I have to
tell the hon. Minister on this matter.
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Then coming to the demands of the
workers, naturally I need not elaborate them.
Everybody knows them. They include the
question of bonus, the question of parity in
wages and so on. The basic point is whether
the new approach of the Ministry will be to
consider the Railways as an industrial
concern, whether the industrial Disputes Act
will be applicable to the railway workers, and
whether they will get the benefits of other
public ecto, undrtakngs. The previous
Ministers were evading this basic problem;
rather they were opposing this demand. My
humble submission is that this is the basic
question on which he has to take a decision.

Then ,bout the reinstatement of workers,
naturally the reinstatement order may be
there, but for months together these workers
will have to go after the officials the
divisional officers and so on. So a particular
date must be fixed by which time the workers
must be taken back with back wages. And in
the case of those people who have suffered,
wlho have been murdered, who have been
killed by the police in connection with the
railway strike, compensation must be paid.
This is a natura] corollary of the action he is
thinking of. If he wants to implement it, the
basic point is that he should have the ma-
chinery. And the Railway Board being what it
is. I do not think it will 'be in a position to
implement all these things because their
entire approach is bureaucratic. They treat the
railway worker just like their own slave. So
that attitude must be changed. I request the
hon. Minister to take a very strong stand on
this question. And it he succeeds, well and
good,, because even now I have my own
doubts since the bureaucracy in this country
is so powerful. Anyhow, on my behalf and on
behalf of the Centre of Indian Trade Unions, [
promise him all co-operation in this connec-
tion.

The, T come to my State. Naturally we
also want certain things. ]
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am coming from the southern most State and
unfortunately in these elections, no Janata
candidate has been elected from there.
Neither a Janata candidate nor a Marxist
candidate has been elected. So, do not ignore
us. You must take 'more interest in our State.

SHRI U. K. LAKSHMANA GOWDA: Mr.
Kalyan Roy will give you assistance.

SHRI VISWANATHA MENON: But in
Keral, neither a Marxist noi a Janata
candidate was elected. So, do not have any
differential treat-men. Our main point is on
the question of electrifiaction). Kerala hag got
abundant electricity and our Government is
prepared to give electricity cheeply. Why not
electrify that area? This is a very important
point. And the Government ol Kerala,
whoever was in power, had taken up this
attitude. The othei point is about the
Alleppey-Ernaku-lam railway line. Hre also
the Government of Kerala has offered to give
them wooden planks and other things free. At
least Urns project must be taken up. Now I
come to another important line, nawiely,
Teli-cherry-Mysore line. This is a very
important line connecting the two States of
Kerala and Karnataka. I will requeset the new
Railway Minister to take some interest inthis
line also.

Then, in Kerala there is one district where
there is not even an inch of railway line. It is
the Idikki district where we have the
plantation belt. We have the Idikki project
and Munnar. My humble suggestion to the
Railway Minister is to provide a railway line
between Alwaye and Madurai passing
through Munnar and the plantation belt. From
the economic point of view, from the
business point of view and from the travell-
ers' point of view this will be very useful and
in every respect it will be a very lucrative line
for the Railways.
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Now I come to the difficulties  of ordinary or
Janata passengers. It is only natural that the
Janata Government must have some feeling for
the Janata passengers. What is their lot? They
have no drinking water.  People corning from
Kerala have to spend two or three  days in
the trains. There is no provision for taking bath.
There is no water. Your first concern must
be for these people. If necessary, please scrap
this Rajdhani nonsense.  Stop that business. It
is not at all essential. Why should you bother
about Rajdhani? Try to do something for
the second class or janata passengers. Give
them more facilities and forget the Rajdhani.
Provide drinking water for the second class
passengers in every compartment.

SHRI KALYAN ROY: Why
both Rajdhani and Janata?

not have

SHRI  VISWANATHA
may be interested in Rajdhani.

MENON: You

SHRI KALYAN ROY: Shri
Mukherjee wants more Rajdhanis.

Samar

SHRI VISWANATHA MENON: Shri
Kalyan Roy is more interested in the Rajdhani
because that goes to Calcutta. I am not
so much interested in it. My point is
preference must be given to second  class
passengers. Tf they have money, let them
have Rajdhanis. The other day I wrote a letter
to Mr. Qureshi and I got a reply from him. It
was hig last letter because soon after that
his Government lost in the elections. I had
suggested to him to have some  cabins, like
the ladies' cabins, in the Jayanti Janata so that
the passengers can lock thei, cabins a"d took
after their luggage. The Minister said: We
have no money. We have to put some fans
which will cost too much. I ask: What
about air-conditioning in  the Rajdhani? I
only wanted some cabins for the passengers of
Jayanti Janata. Why not do that? ~ Why not
provide drinking water in the second class
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compartments? That should be y™ first
concern. After doing that, you can take
interest in Kalyan Roy's Rajdhanis. His party
is more interested in Rajdhanis,

I do not want to take much of your time.
On, other line I want to refer to is the line
between Kuttipuram and Guruvayoor. The
survey for this hne has already been done. |
think the work should start now. Shri
Kamlapati Tripathi ,s very much interested
in this line. I think the present Minister also
will take interest in this line.

T 7%, o §5 of@dT w7 a%
w W oag Iga f& @ A &
faTT FH F AT, [ REA A7
fard ® A TwE ®Y FiT FWA
¥ az smaws af@Eda FT #
qam F¢ ag IfF7 e gwoAm
¥ o darc fFmr gAr @9z & a3
wg&ﬁﬁmfwgmmai
git a3 @ @ dure fFav gwr awe
g1 ST FAT 9% WilEm gRA g
% 411 @¥ @ T av Fr§
gawefaE  ag &

gare Fark F 9T fam geard S
gz @ 4 fr g # @ WA
§ qragadr = & e A
FCU @ CWETAE FH AT XN T
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R GHIT F1 g 3 oA
TRT 7 wrEr oA femr s
=nfgw |

SHRI KALYAN RAQO: What about
saloons for high officers?

KUMAR
question  of

SHRI VIRENDRA
SAKHALECHA: No
saloons now,
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st mrar & arg & oy A mima

MR. DEPUTY CHAIRMAN: Now, Shri
G. Lakshmanan.

SHRI OM MEHTA (Jammu and
Kashmir): Sir you have to cal] one Member
from that side. You consecutively called
three Members.

SHRI G. LAKSHMANAN (Tamil Nadu):
1 belong to the Opposition.

[Th®  Vice-Chairman (Shri  Ranbir
Singh) in the Chair]
Mr. Vice-Chairman, Sir, before I

commence -my small speech on the Railway
Budget, I would like to salute the great
Indian people for restoring a self-respecting
way of life in this country to themselves. You
all know, Sir, that no citizen could live in this
country, at least for the
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[Shri G. Lakshmanan] past two years with
self-respect. And the Indian people the most
cultured, civilized and ancient people of the
world, have restored that self-respecting way
of life to themselves not through bullets but
through ballots. Therefore. 1 salute those
great Indian people for this non-violent
revolution which they have brought about
through the ballot paper. Sir, how was the
self-respect of a citizen of this country
affected because of two years of emergency?
No officer, whether he i; in the Railway
administration or in any other department
could come to the office in the morning with
a belief that he would go back as a
government servant.

SHRI KALP NATH RAI (Uttar Pradesh):
Are you speaking on the Railway Budget?

SHRI G. LAKSHMANAN: Yes. I am
speaking on the Railways. I ami speaking
about you also. 1 am speaking on the
railways, and all the atrocities you have
committed have also to be spoken of so that
you can refine yourself, you can correct
yourself. That i; why, I ;m helping you.

Sir, I was saying that, the self-respect of
the citizens of this country has been affected
[because of this emergency. A railway
employee will come to the office in the
morning telling his wife and children that he
would get some money from his office to
look after them. Aind when he comes to the
office he is given a paper saying, "you are
compulsorily retired you are considered to be
a dead-wood and that your services are no
more required." There is no charge-sheet and
no intimation that he would be removed from
service, even at the age of 50, when he has a
lot of responsibilities to discharge to the
family and to the nation. He would have had
hi; son or daughter in a medical college or an
engineering college or an arts college. He
goes back to his house in the evening and
tells his wife that everyone of them has to be
on the streets. Likewise in the Railways,
thousands of
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employees have been compulsorily retired. [
would, therefore, request the hon. Railway
Minister to reinstate all those employees who
have been compulsorily retired at the fag end
of their service, having put in 30 or 3'5 year,
of unblemished service, having served not
only the Indian Government but also the
foreign government loyally. And those citi-
zens have been made by the previous
Government to live a life without self-respect.
And why do I say ‘hat they could not have a
life of self-respect? Because, as soon as they
are retired, they have no other go but to beg
for money from other employees. Therefore,
they have lost their self-respect. That self-
respect must be restored to all the employees,
not only the railway employees but also the
Government employees and th, industrial
workers who have been discharged or
dismissed by the capitalists or the
Government or the public sector undertakings.
Sir, here 1 would like to make a special
request to our hon. Railway Minister t, see
that all those people who have been compul-
sorily retired after the declaration of
emergency are reinstated unconditionally with
. regret for the action taken by th, previous
Government and that, I think, our hon.
Railway Minister would do.

Sir, I want to say another thing. I said:
They were not able to lead a life of self-
respect. I said this because a lot of money
which is du, to the railway employees was
deducted in the name of impounding of
dearness allowance. The amount is about Rs.
1300 o, Rs. 1400 crores. Sdnc, such a large
amount was impounded, a railway employee
was not able to make both ends meet. The
Government at that time had stated that
because it increased the inflationary trends in
the country, therefore they were shopping the
payment of dearness allowance. But, hat is
th, situation prevailing for the past one or two
years? The prices have increased by 15 per
cent. Therefore, their view that because of the
grant of dearness allowance the prices have
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increased, is not correct. The fact is that their
policies have failed. No decent Government
would have asked for the extension of the
period for "the impounding of dearness allow-
ance, as the Government did last year. The
Government thought that if the dearness
allowance was not paid to the employees, the
prices would fall ,nd inflationary trends would
be curtailed but those things have not taken
place and instead the eprices have increased
by 15 per cent. No decent Government could
have masked for any extension of the period
in respect of the impounding of dearness
allowance or compulsory deposit. Therefore,
what that Government did not do, this
Government, the Janata Government must
immediately honour. My special request to the
Railway Minister is that a, Ordinance should
be issued today to the effect that from 1st
April compulsory deposit and dearness
allowance shall not be deducted from the
salaries of employees. Of course, the amount
already impounded can be returned according
to the provisions of the Act. I would like the
Government to state that no compulsory
deposit in respect of dearnes, allowance would
be deducted from the salary due on 1st April
1977. An Ordinance to thi effect should be
issued. That is my request.

Sir, as far as the railway employees are
concerned, you all know that they have been
co-operating with the Government and the
railway industry is the most efficient industry
in our country, rathef in the whoie of Asia, but
the people involved in that industry were
called anti-national criminals *"d they were all
victimized for a national struggle, a trade
union estruggle. I am very happy on the
announcement made by our hon. Railway
Minister to the effect that all these employees
would be reinstated. Mr. Railway Minister,
you must tell all those railway employees who
have dismissed that the accusations made
against them by the former Government,
namely, that they were criminals or anti-
national elements, are regretted by the
Government (f India
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which hag now taken cbarge. You must: also
reinstate all those people with full pay and all
that.

Sir, so far as the Indian' working class is
concerned, it is the most efficient working
class or elge our country would not have
improved so much. The railways have
improved like anything.

Then, Sir, I would like to .efer to the
catering services on the railways.

(Time bell rings)

THE VICE-CHAIRMAN (SHRI RANBIR
SINGH): Please try to wind up.

SHRI G. LAKSHMANAN; The catering
service; employ a vast manpower on the
railways. The Miabhoy Commission had
recommended that all those people who had
completed 240 days of work on such
establishments must be paid the salary of a
class 4 employee.

(Time bell rings)

THE VICE-CHAIRMAN (SHRI RANBIR
SINGH): Please try to wind up.

SHRI G. LAKSHMANAN: Sir, the
Deputy Chairman was good enough to permit
the hon. Members to speak. There are ro
speakers on the other side.

THE VICE-CHAIRMAN (SHRI RANBIR
SINGH): There are many, my friend.

SHRI G. LAKSHMANAN: All right, I
will obey you.

SHRI KALP NATH RAI; You should
speak on railways.

SHRI G. LAKSHMANAN; 1 cannot
exclude you and all the atrocities that were
committed by you in these two years which
will be ringing in your ears and we will be
exposing you in this one year, which has been
in-
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[Shri G. Lakshmanan]

augurated by the President Of India. That will
continue. (Interruptions). It is a very good
fight. It is a democratic fight and I cannot
exclude you.

THE VICE-CHAIRMAN (SHRI RANBIR
SINGH): Pleag, wind up.

S(HRI G- LAKSHMANAN; I thank you
for the opportunity you have given me. If I
had some more tim'e, I would have posed
some more problems.

SHRI MULKA GOVINDA REDDY
(Karnataka): Mr. Vice-Chairman, Sir, I
congratulate the Jant, Government and I
congratulate my good friend, th. Railway
Minister, Shri Madhu Dandavate. I ,m glad
that he has appreciated that there hag been all
round improvement in the Railways during the
past years and in his speech he stated: "There
has been general appreciation of the unprece-
dented improvement in the railway working". I
am glad that th, Railway Minister in his
speech also stated: "All th, Railway employees
who were either suspended or dismissed as *
sequel to their participation in the Railway
strike in 1974, will be reinstated
unconditionally." Thi is a very bold decision
and I am glad that he also stated that this will
be implemented within six weeks and their
seniority will be restored and there will be no
break of service in their case a"d their service
will be counted. I would also urge that h,
should agree to the request made that they
should also get their past pay for the period
during which they remained suspended or
dismissed.

Mr. Vice-Chairman, there should be proper
cordial and g°°d industrial relation between
the employees and the Railway management.
Not only should the employees be considered
a; employees but also as partners in the
Railways. Only then they will give of their
best to improve the Railways to bring about
an all-round improvement in its working.
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I would also urge that the Railway zones
should be reorganised. They have become too
unwieldy. There should be one more Railway
zone comprising the former Mysore State and
the new areas that have been added to
Mysore, that is, Karnataka. Mysore had its
own Railway, Mysore Railway, ,nd most of
the employees, when the Railways were
integrated with th, Indian Railways, were not
given their du, share in promotions etc. Their
claims should also be looked into.

Mr. Vice-Chairman, in order to improve
the working (f the Railways, in order to speed
up the traffic, both passenger and goods, the
present metre gauge system should be con-
verted into broad-gauge in a phased manner.
The work already tarted on conversion into
broad gauge should be speeded up, for
example, the Guntakal-Bangalore line. It
should be completed at the earliest. The
Hospet-Hubli-Miraj line should also be
completed at the earliest. Then, there i* a
demand from the State Government that the
Bangalore-Mysore Railway line should be
converted into broad gauge. I would also urge
that there should be more ,nd more of
dieselisation and electrification. With this, we
can see a lot of improvement in the working
of the Railways.

I am glad that the Minister stated in his
speech that they are considering the question
of having a Konkan Railway. We will extend
all support to him if he constructs this railway
line from Bombay to Goa and to Bangalore. It
is a very badly neglected area. There are no
proper communications. And this railway line
will fulfil th, requirement Of this area. Sir,
gome surveys hav, already been made in
regard to the Chitradurga-Royadurga line.
Work should be undertaken on thig line. Now,
these are two dead points. If these two points
are joined together, there will be a lot of
improvement in the movement of goods and
in th, running of traing between Andhra and
Karna®
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taka. The State Government has been urging
that Karwar which is going to be a very
important port should b, connected by rail. I
would urge that Karwar and Hubli should be
linked by rail.

Members have already said that proper
amenities ,re still wanting, particularly for the
second class passengers. Though there i; some
improvement in regard to cleanliness in the
trains and at the railway stations, thi; i not
adequate. The Minister ha, stated that there is
some improvement in the railway catering.
This is far from true. The railway catering ha
not at all improved. Some steps should be
taken to see that proper food is served to the
passengers in the trains and at the various sta-
tions. The catering committees should be
revived. National, zonal and divisional
committees should be constituted to supervise
catering in the railways *'d to see that proper
food is served to the passengers. There were
and there are consultative committees at the
national, zonal and divisional levels. They
should also be reconstituted so that th, people
and their representatives feel that they are
consulted and they are involved in the
management of the Railways and in regard to
the provision of services t° the business people
for movement of foodgraing and so on. These
are very important things which should be
immediately attended to.

The Railway Board and th, Ministry had
taken a decision to locate the wheel and axles
plant at Yelahanka near Bangalore. This
decision was taken nearly two years back and
this was announced On the floor of the House.
But no steps have been taken in the direction
of implementing this decision. This is very
necessary. | heard some rumour. I do not
believe in rumours. But it ha, been said that
the Railway Board is thinking of shifting thi;
plant from Yelahanka near Bangalore to some
other area. I am ure the hon. Minister would
look into this and start imple-
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menting this decision which th, Government
had taken sometime back.

Lastly, I would like to say something about
punctuality in the running of trains. In his
sP'eech, the hon. Minister has stated that it is
now nearly 90 per cent. It is true that there
has been some improvement in the running of
trains. But there is no explanation
forthcoming why trains are delayed even at
the starting point. I can understand if there i,
delay on the way. The question of starting th,
traing at the scheduled time from the starting
point should be looked into and there should
be no reason or explanation given why trains
could not be started at the scheduled time
from the starting point.

We wish the hon. Minister well. He has
taken charge only recently. He has not been
able to devot, much time in preparing the
future pla, for the development of Railways.
Th, Railways “re the biggest undertaking in
the country. If there is all-round improvement
in the Railways, there will be improvement in
the national economy as a whole.

SHRI V. V. SWAMINATHAN (Tamil
Nadu): Mr. Vice-Chairman, Sir, I welcome
the Budget because it is surplus, without
raisir.g the rates of freight and fares of the
passengers. But this Budget is said to be a
short one, for the first four months and you
would come again to this House with a
subsequent Budget. I would request the hon.
Minister, Prof. Danda-vate, to give an
assurance that even in the subsequent Budget
there will be ng rise in fare, of at least second
class passengers. One of the hon. Members
said that mostly the passengers travel by
second class, whereas I would like to add that
the major portion of the railway income is
only from second class passengers and yet the
convenience of the second class passengers is
not adequately looked after in proportion t,
the income contributed by the second class
passengers. I congratulate the Minister,
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[Shri V. V. Swaminathan] Prof.
Dandavate; and pay tribute by joining along
with other colleagues in thi; House for having
boldly reinstating all the employees sack-ed in
1974 strike, unconditionally, that too within
six weeks, without ™Y ' ° promotion or
break in service. Also I have to thank the hon.
Minister because in the other House he gave
an explanation about bonus. H, said that
bonus is a deferred payment and not an ex-
gratia payment. As law stands today, as far as
the railway employees are concerned,
industrial laws are not applicable to them. The
railway industry ig called a departmental un-
dertaking. Neither is it called a public
undertaking, nor an industry. There are
differences of opinion among various high
courts. I expect, at least during the Janata
regime the hon. Minister, Prof. Dandavate,
would make it clear in unequivocal terms
either by bringing in amendments to 'existing
law; or new legislation that the railway
department would be considered as industry
or the industrial law, would be mad,
applicable to the railway employees thereby
enabling them to get bonus. I am glad that the
Minister has to take cohcrjete steps to gee that
the participation of labourers is extended to
the service and commercial organisations and
as an experimental measure, he has introduced
selection committes in important cities like
Mardas, Bombay and Delhi. It is said that a
sum of Rs. 10 crores had been allotted for the
development of underground tub, railways in
metropolitan cities of Bombay, Madras and
Calcutta. But Mr. Kalyan Roy gaid, as far as
Madras is concerned like Calcutta w, do not
find any visible sign or improvement in this
respect. Additional efforts will have to be
made to improve the position in those areas.
In your speech you mentioned that important
terminals 1 Delhi, Bombay, Calcutta and
Madras are now reaching the saturation limit
but as far as Madras is concerned, I must say
that it i a very ancient junction and requires
immediate improvement. No steps
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have been taken to improve or ex
pand the Egmore Junction at Madras.
They can easily acquire the zoo area
which can be shifted to the Raj
Bhawan, Guindy, Madras. That has
to b, done.

I am also glad that the Minister had made a
mention about implementing
recommendations of th, Kripalani Committee
to wipe out corruption in the Railway
Department, he was thinking of appointing an
expert committee to review the structure of
freight rates on rational basis and also to
reconsider th, set-up of the Railway Board.

Now, here they have said that there i
cleanliness in Railway stations. I would like
to bring it to the r.otic? of the hon. Minister
and the officials concerned that as far as
railway platforms ar, concerned, there are lots
of beggars and loathsome diseased persons
loitering here and there pes-teering the
passengers. What the Railway Police and the
BSF have been doing, I do not know. I hope
the Railway Minister would now take steps to
see that beggar, and worst diseased persons
without tickets are not allowed to enter the
platforms and worry the passengers.

Thank you.

SHRI KHURSHED ALAM KHAN
(Delhi): Sir, at the outset I must say that the
speech of the hon'ble Minister reflects some
of the assets which he hag inherited from the
previous Government and we hope that these
will be preserved in letter and spirit.

Sir, the Railways, which is the largest
public sector undertaking, have stayed out of
the red for the last two years. This is a very
creditable thing because the financial position
of the railways for the previous years was not
very cheerful. Therefore, we look forward
hopefully that the year 1977-78 would also
close with a good profit and this tradition will
be maintained in future also. Obviously, this
is due to the fact that all the people concerned
in the public sector undertaking have
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made the contribution and have given of their
best. And it is hoped that they will continue
to give of their best in future also.

There is no doubt that the railways have
come out of the tunnel, as they say. But really
speaking, they are still not out of the woods
and, therefore, more hard work, more honest
work and more thoughtful planning will have
to be done in order to achieve the objectives
that we have in view. It is earnestly hoped
that the high level of operating efficiency and
the economies of operation that we have
achieved during the last two years will be
maintained and will be improved. This is a
very important matter and, in fact, we have to
give the highest priority to this matter.

Sir, the Hon'ble Minister has taken the
decision to unconditionally reinstate the staff
that was dismis-ed, or whose services were
terminated in 1974. This is his decision and I
suppose he has taken this decision in his
wisdom. Sir, we would like to sound one
word of caution, that is he has to ensure that
this act will not erode the discipline which is
very essential for a public sector undertaking
like Railways.

Sir, in recent weeks, there have been a
number of serious and major accidents.
Normally, we read from the papers that these
accidents are attributable to human error or
human factor. But I suppose this is not the
only reason. There is some other reasons also,
and that is the failure of the equipment. It is,
therefore, very necessary to ensure as to how
far the human error is responsible for these
accidents and how far the failure of the
equipment and what are the Railway
authorities are going to do in future to prevent
such accidents. In my opinion—and I hope the
hon'ble Minister will also agree with me—this
is a dangerous trend and has to be prevented
in future.
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Sir it is a known fact that the financial
structure of the Railways is out-dated and out-
moded. This was stated at the time of the last
budget also. But we are not aware as to what
action the Railway Board or the railway
authorities are going to take about it. In fact,
not only the financial structure but the
Railway Act )5tself is out-dated and out-
moded and we need a revised and a new
Railway Act. I hope the Railway Minister will
find some time to give consideration to these
suggestions.

We quite agree that there is need for some
financial relief on account of the various
social obligations that the Railways provide.
But it will be necessary to examine the whole
question of freight and rates and then take a
decision; otherwise ad hoc decision will not
be a lasting solution.

Sir, another very important factor is the rail-
road coordination, particularly in view of the
fact that highrated traffic is now being largely
diverted to road traffic. Besides, it is also a
known fact that 4 p.Mm. about 5,000 all-India
road transport permits have been issued, and
this will mean that high-rated traffic will be
diverted to road" and the railways will have to
do something to ensure that they get their due
share of high-rated traffic. Otherwise I am
afraid it will be necessary for them to revise
the freight rateg for the ordinary traffic which
will hit the common man.

Sir, apart from the other achievements of
the Railways during the last two years it is a
known fact that the operating efficiency of the
railways has improved from 65 per cent to 90
per cent.and this is a very good achievement.
We want our railways to run on time and we
want them to continue to run on time and I
hope it will be necessary to ensure that this
aspect of the railways gets special attention
and top priority of all concerned.
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[Shri Khurshed Alam Khan] Sir, another
important factor whih must be kept in view is
the terminal capacity in cities like Delhi,
Bombay and Calcutta. The terminal facilities
which exist at present have already been
outstripped by the requirements and unless
immediate steps are taken for providing addi-
tional terminal facilities, we would find that
the terminal facilities existing will be choked
up and there will be difficulty in admitting
trains and in the departure of trains on time.

Sir, another important point which a
number of speakers raised is the rapid transit
system and they all spoke about Cacutta. The
rapid transit system is necessary not only for
Calcutta but also for Bombay, Delhi and
Madras. The allocation of Rs. 10 crores made
for the rapid transit system in the Plan is most
inadequate, and I earnestly hope that the hon.
Minister will use his good offices with the
(Planning Commission and get an adequate
allocation for this purpose. I hope something
will be done about it soon and we should not
allow the underground projects to go
underground for ever.

Sir, 1 think a number of friends have
stressed the need for workers' participation at
various levels. We also agree that the scope of
workers participation should be enlarged to
cover more areas and more departments, but it
seems necessary that workers' participation
should be linked with some kind of incentive
schemes so that the workers become more
interested in such participation and produce
really good results.

Sir, as I have said, the railways' financial
position is not still very comfortable and
therefore immediate steps have to be taken for
the recasting of the financial structure of the
railways. This is a very important matter and
otherwise it will be really difficult for this
undertaking to be run on commercial lines
and be viable also.
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Another .important factor which we have
to keep in view is the demands of the
workers—whatever may be our decision—
regarding payment of back wages, wages for
the period they were suspended or dis-
charged]. We have also to keep in view the
fact that the Exchequer is not overburdened
or, otherwise you will have to come forward
for increase of freight rates and passenger
fares which we consider are already quite
high and there is no scope for further increase.

Another important factor is planning in the
railways. The planning may be on a long-term
basis and it should not be confined to five or
ten years. In fact we should formulate a plan
for at least a period of fifteen years and
implementation with) review on a year-to-
year basis or whatever period is decided for
the purpose. Sir, all efforts should be made for
levelling of the crosses and for increasing the
productvity, particularly looking into the cost
of fuel. The cost of fuel consumption in the
Railways is still very high and something has
to be done to control it because the fuel cost is
a very important factor of the over-all opera-
ting cost.

I would also like to mention that the
recruitment policy of the Railways needs
some reconsideration in. view of the fact that
there are certain communities which are not
entirely represented on the Railway staff and
something has to be done to ensure that they
also get their due share. I am sure the
honourable Minister will look into this matter
and do something about it.

Sir, in the end, I would like to say that the
Railways are our largest public sector
undertaking and I would hope that this public
sector undertaking will continue to progress
because our entire progress and the progress
of the country depends upon our
communication system, our transport system,
and therefore it needs all the importance, it
needs all the
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priorities and it needs all the considerations
that the Government can afford to give it.

Thank you, Sir.

IqEATeTA (W e Tay ) ¢
fgu, w3 =g 5 fade & wmEr
S

SHRI  JAGJIT SINGH ANAND
(Punjab): I hope you will bear with me as
you did for the rest of them.

Jqawrens (w1 o fag) ¢
FITH T F FET T AT ¥ HAEL
20 fatz s foq g |

SHRI JAGJIT SINGH ANAND: Firstly, I
must say that when I heard about the
announcement made by Mr. Dandavate in the
other House yesterday, it was like a whiff of
fresh air. I must say that this announcement
show, that he has brought the impact of his
trade union approach to the new job that he has
taken up, and he needs my congratulations for
that. But [ must say that it is not a question of
going back to 1948 or 1949; he should kindly
go back at least to 1973 because the category-
wise unions—I mean, the loco running staff
unions— which initiated certain action, had
also roused the working classes to the bigger
action in which he himself was one of the
leaders and about | which he has been kind
enough to say that all those who were dismiss-
and retrenched will be taken back. This pleases
me especially because last year in January,
1976, honourable Mr. Kamlapati Tripathi had
made a partial concession, but under pressure
of the bara sahebs of the Railway Board he
went back (n this concession within two
months, in March, 1976. And there have been
many people who have been going from door to
door and who have been under great duress. So
this announcement made by him will be a very
positive factor.
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Then, Sir, I also want to say that there was
the Miabhoy Report and there were
commitments made by the past Ministers that
by the 31st December, 1976 the total time for ,
man on duty in the case of the running staff will
not be beyond 10 hours in any case. That has
not been implemented. Mr. Khurshed Alam
Khan was talking of the achievements during
this period, and the most laudable achievement
was punctuality. No doubt, there was some
improvement in punctuality, but the way it was
attained is more important. We know that the
staff wag neither increased nor j?iven any
concessions, nor was there any improvement
made in their living and working conditions; it
was the chasers who mad, them do more work.
So I would request Mr. Dandavate to see that it
is not that the horse-beaters are increased but
the horses that do the job are increased and they
are given good conditions of work.
(Interruption). What 1 am saying is that the
punctuality was at the cost of beating of the
workers and by putting more and more of
chasers. I have gone to Kan-pur and seen how
they increased their working hours from 10 to
24 and under what conditions are the running
staff working. I must say that with his trade
union background the Minister should see to
it—and I do hope that he will—that it is not that
the workers are squeezed like this and
punctuality got out of them; punctuality should
be under normal conditions.

Here, 1 also want to say about the Railway
Board. My friend's observation was that things
have been out of the red for the last two years.
Why were things out of the red in the Railway
Board only for the last two years? Why had the
Railway Board gone on expending and ex-
panding? It started with 3 Members. Now, there
ar, 5 full Members, 8 Additional Members, 3
temporary, Additional Members, 30 Directors,
90 Deputy Directors, 379 technical staff and
1.297 non-technical staff. All this has been
happening since 1956 and
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the Railways hav, been going from bad to
worse till the emergency came. Do we need
an emergency to make these bara sahebs
function, who go about in saloons? What I am
saying is that I expect a different type of set-
up now.

Now, Sirj I want to say something about
representation also. I happen to be the
President of one small railway union, the
Northern Railway Workers* Union. It is not a
recognised union. Firstly their letters were not
answered. Then I began writing letters on my
MP pad. There used to be some response from
my honourable friend who is no longer here. '
He was under me as a press worker once but
when he began organising later on the All-
India Safai Mazdoor Union and began running
after the "Rising Star" who fused like an
electric bulb, we did not get replies to letter
despite repeated protests. I would request
whenever a, Honourable MP writes to
Minister, the letter should be more promptly
replied but not like the other way. Shri
Qureshi said that letters would be replied, but
replies were not received.

THE VICE-CHAIRMAN (SHRI RANBIR
SINGH): Please try to wind up.

SHRI JAGIJIT SINGH ANAND: Shri
Qureshi said- letter; will be replied but they
were not replied by him, replies prepared by
\Burra sahibs' were sent without applying
mind. I have not spoken for three minutes yet.

THE VICE-CHAIRMAN (SHRI RANBIR
SINGH): You have already taken five
minutes.

SHRI JAGJIT SINGH ANAND; Sir, now I
want to mention some specific problems
regarding a region which is common to me
and to the Vice-Chairman. They started a
Flying Mail. It wag a very good train. Now it
is a dust-gathering mail. They introduced
Shan-e-Punjab. The Flying
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Mail goes to Amritsar early in the morning
and it'goes to Ludhiana in between as Shan-e-

Punjab. It comes back without any sort of
safai. It is full of dust. It comes back ,s
Flying Mail.  So,, Shan-e-Punjab, the pride of

Punjab, the best train, has been turned into a
dust>gathering train. I would suggest that
the Tata Mail should go daily from
Tatanagar to Amritsar instead of going
once in four days and that train  reaches
Amritsar before 6.00 A.M. and leaves Amritsar
after 7.00 p.m. The, Flying Mail is not
properly cleaned. If this Golden Temple
Express as it is called is made a daily train, both
the problems would be solved. Then, Sir, it ig
already named "Golden  Temple Express".
It is a very good name. It serves many people

from Tatanagar to Golden Temple. It
meets the Sikhs sentiments. It is a very good
sentiment. That train comes from

Jamshedpur and goes to the Golden Temple.
It is a good name. Then, Sir, about the
Rajdhani Express. I would say that whatever
train service facilities you have built up, by
scrapping them you are not going to save. Only
you make better utilisation of them. You
should be careful in future that at the cost of
second-class passengers you are not going to
bring in such more and more trains. Here I
agree with my friend from the CPI (M). About
the  present Rajdhani Express an
announcement  was made that instead of
stopping it in Delhi, it will be taken to
Chandigarh,, and then nothing was done about
it by his predecessor. 1 would request  Shri
Dandavate to look into thi; to have more
revenue with the same trains and with no
more additional expenditure. Then, Sir, [ want
to say that there are certain very gtark anomali-
es. In the past Shri Qureshi, despite all our
efforts, did not send replies. One small thing,
Sir.  While converting into new first-class
coaches,, they have not given a proper seat to
the poor attendant who goes from Delhi to
Jammu Tawi. They have reduced the space to
just nine inches—and they have taken way
the extra rexin seat also where he even cannot
sit.
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It is just a commod top. Then, Sir,
chair cars have been introduced on
the Flying Mail. They ca, provide
more space. You can go in Flying
Mail from Jullunder to Delhi by pay
ing Rs. 71 and by gathering all the
dust. But you come by the same
chair car by air-conditioned express
and you pay only Rs. 39 because
firstly a foolish decision was taken to
increase  the air-condition rate. Now
they reduced it. Now everybody in
the first class is crying that you are

given in Flying Mail the ordinary
Chair seats and you are charging
Rs. 71 and in the Delux Train you
provide for 39 rupees an air-condi

tioned Chair seat. This also we wrote

to the Minister. Finally, an explana
tion from the bureaucracy was
sent. Such a thing causes

injury to the public very much. I would
request that it may be looked into. Because of
shortage of time the only thing / would say is
that the Railway Convention Committee,
which had to be dissolved, was Unanimous
that this Railway Board had to go. They have
said that it is the most powerful white
elephant and it, bureaucrats do not at all listen
to whatever has been said in Parliament all
these years. I would request Mr. Danda-vate
to look into this and take some early action
either through the formation of a new
committee or through some other way to get
rid of this Railway Board which is full of in-
efficiency, corruption and ‘"bara lat-
sahebism". That is what it is.

THE VICE-CHAIRMAN (SHRI RANBIR
SINGH): Mr. Lakshmana Gowda. I hope you
will take only two minutes.

SHRI U. K. LAKSHMANA GOWDA:
Certainly. Thank you for giving me two
minutes even though I had not given my
name. Mr. Vice-Chairman, Sir, I only want to
congratulate my friend, Mr. Madhu
Dandavate who has taken over as the Railway
Minister and [ welcome him. I know that he
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had not had any time to look into the
actual railway budget In the budget that ™s
been prepared in the short time available to him
and presented to this House, there are many

good features. But there are a lot many
things ~ which are more  desirable and
unfortunately =~ because  of lack of time, I

cannot go into these details. I would just like
to mention one or two points. The first point
is with regard to his decision regarding the
workers retrenched in connection with the
1974 strike. Certainly it is a welcome
decision. I congratulate him on that. But at
the same time, I would like to utter a  few

words of  warning. Everybody in this
House including congres, members today
have been saying that there should be not

only reinstatement but reinstatement with
back wages without any consideration to
what the effect is going to be on the railway
finances. I certainly do not object to
reinstatement. I welcome the decision. Also
question of bonus has to be reviewed. The
whole matter has to be reviewed. But one has
to have definitely some idea of the
effect it is going to have on the railway
finances. I do not want my friend, Mr.
Dandavate, to come here at the time of the
next Railway Budget saying that because of
these things, he had to raise the fares of
second clas, passengers and **° the freight rates
On essential commodities. [ only request him
to look into this ~ matter very carefully and
to increase the efficiency of the railways. Ag
my friend, Mr. Khurshed  Alam Khan said,
during the last one year or so, so many truck
services have been introduced and there is
such a heavy competition with the railways
particularly in freight transport. So one has
to be very careful to see what the railway
finances are going to be in future. So I
would  caution  him that very careful
consideration should be given to see that
efficiency is increased, corruption is reduced
and generation of more freight and passenger
traffic is done o that  after providing all these
amenities, it will be possible to see that the
railways
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do not go into the red but continue to be one of
the important public sector undertakings which
will provide . the exchequer with sufficient
finances. I would like also to join my friend,
Mr. Mulka Govinda Reddy, particularly with
reference to certain matters which were
referred to by him regarding Karnataka. I
would plead for the early completion of the
Hassan-Mangalore railway line which was
taken up several years ago and work on which
is going very slow. A part of it has been
commissioned and I hope it will be completed
this year. I would also like to suggest the con-
tinuance of the broad-gauge railway line from
Miraj right up to Bangalore, and also the
extension of broad-gauge from Bangalore to
Mysore. With these words, Sir, I once again
congratulate my friend, the Railway Minister
and I hope he will be able to come to us with
more concrete proposals in future.

Thank you.

SHRI HAMID ALl SCHAMNAD
(Kerala): We also join him in his sentiments.

PROF. MADHU DANDAVATE: Mr.
Vice-Chairman, Sir, it wa; indeed a very
pleasant change to find that the very members
who were instrumental in subjecting the
working class to untold miseries, atrocities,
tortures and imprisonment, have changed over
to the side of the working class and they have
come forward to champion the cause of the
railway workers. I welcome this new change
that has taken place. But for this change to be
brought about, a political change had to be
brought about in the country and those in the
treasury benches had to be thrown to the
opposition benches. Does not matter. Even
then , change has come about. Even if they,
for their own purposes, for their own limited
strategies; side with the working class. I will
consider this to be an important post-
emergency gain in the country. I welcome this
change. Friends, many hon. Members had
referred to the position and
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functioning of the Railway Board. I will have
to put the record straight. While sitting on the
other side of the House—of course in the
other House—many of us had expressed
certain doubts and suspicions regarding the
functioning of the Railway Board. And we do
not change our opinion when we change from
the opposition to the treasury benches. But I
would like to examine the entire issue in
depth. Some hon. Members went to the extent
oi saying that it is the Railway Board
members who try to swallow the Ministers. It
depends upon who is the Minister. I can assure
the Thon. Members that firstly I won't tolerate
or allow them to jwallow me and if they ever
do it they will find it difficult to stomach me.
They will find it a difficult job. I have checked
up the constitutional and legal position on this.
I have found out that no doubt there are
certain deficiencies in the functioning of the
Railway Board. But very often when the
Ministers are not able to deliver the goods,
they throw the baby to the Railway Board and
to the Members of the Railway Board. And
they say: What could we do? I would like the
entire House to understand as to what is the
position of the Railway Board vis-a-vis the
Minister. I would like to clarify thig point and
put the record straight. Here is the Manual of
Office Procedure and here the position of the
Railway Board has been made quite clear.
Section 114 of the Manual says:

The Railway Board was first constituted
under the Indian Railway Board Act of
1905 for controlling the administration of
railways in India. It functions as a Ministry
of the Government of India and exercises
all the powers of the Central Government
in respect of regulation, construction,
maintenance and operation of railways. By
virtue of inclusion of the Financial Com-
missioner for Railways in its constitution
the Railway Board also exercises the full
powers of the Government of India in
regard to the railway expenditure.
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No doubt the powers are very wide. .But at
the same time even in this Act there are a
number of lacunae. It msays that the
Railway Board has to function as a Ministry.
And when a Ministry functions, who is the
head *of the Ministry? Itis no good
denying the fact that even if the iRailway
Board has to function on the Ministry, it is
the Railway Minister who is the head. That
position should foe absolutely clear.
Whenever any policy matter comes up or when
an important issue comes up for decision, even
if the Railway Board has the powers and
functions of the Ministry, it is ultimately the
decision of the Minister that must reign
supreme. His decision is supreme even under
this out-dated Act. But sometimes
difficulties are created. It is not because of the
provision of the Manual or the legal
provisions in the Act, but because of the failure
of the Ministers. If I do not look into
the papers, if I function as a  mediocre, if I
do not try tfo wunderstand the financial
implications of the problems, if I do not try to
understand the genuine difficulties of the
working classes, if I do not respond to their
legitimate representations, if I do not try to un-
derstand how the  resources of the country
are to be mopped up or how those resources
are to be developed for the Railways, if I do
not do these things, then as a Minister I have to
rely on experts or some Secretary or some
Chairman and such Chairman or such
Secretary will always destroy a mediocre

Minister. That is what has been happening
in this country... (Interruption) I am not
casting as-persian on X or Y. I am only

putting forward the theoretical position. It is
not only in this country.  There are a number
of volumes of literature available On the
functioning of Parliamentary = Democracy all
over the world. Maurice has written a beauti-
ful work which says that whenever a Minister
functioning in any Ministry refuses to study
the problems, who does not understand the
grievances of the people, who does not try o
study all the aspects of the problems, then he
has always to rely on bureaucracy. It is not that
h« has no power.
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It is not the bureaucrat that dominates him.
He has the freedom. But if I as the Minister
decide to surrender my freedom at the feet of
the bureaucrats, whether in the Railway Board
or elsewhere, then it is not the Members of the
Board who are to be blamed, but it is the
Minister who surrenders his freedom that is to
be blamed. He is to be blamed and I can
give a solemn assurance to this House that on
the day I find that I have to surrender my
freedom to the bureaucrats in the Ministry. [
shall resolutely come and  courageously
come before the House and tender my
resignation as the Railway Minister of this
country.  That is the position that I would
take  before this House. In spite of that,
Sir, certain restructuring of the Board is
necessary. [ have repeatedly said that and it is
not only I who has said that, but, Sir, you will
be happy to note that the Administrative
Reforms Commission that was set up—again
it was set up not by our Government, but it
was the legacy of the old Government —has
said that.  And, Sir, in the Administrative
Reforms Commission that was set up, not only
the members of the then ruling party were
there, but eminent members like  Shri H.
V. Kamath were also functioning as
members of the Commission.

SHRI KALP NATH RAI (Uttar Pradesh):
The Prime Minister also.

PROF. MADHU DANDAVATE: Yes,
fortunately. I am very proud to say that the
person who holds the position of Prime
Minister in this country ,ow was heading that
Commission, that Administrative Reforms
Commission at that time and that
Administrative Reforms Commission has
come forward with a very valuable document
in which there is a chapter on the functioning
of the Railway Board. We would like to go
through it and we would like to take the
suggestions from the trade  union
organisations also and we would also respond
to the suggestions made by the members of
the Opposition. As far as the functioning of
the Ministry is concerned,
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I am least concerned with my position in the
Janta Party and I do not function merely
as a member of the Janta Party. Even if
constructive suggestions and proposals are
made by many membesrs.of the Opposition, I
would be willing to accept those
suggestions and proposals  and it is only on
this basis that parliamentary democracy in this

country  functions and can function. That is
why I say that we would examine
the entire  problem. But, for that, I

need not cast any aspersions on
any individual Members of the Railway Board.
Sir, when the Members in both the Houses
make allegations against each other, we
have the opportunity to answer those
allegations.  But very often what is done by
the Ministers is that if they fail in their
policies, if they fail in their ministerial tasks, if
they fail in the implementation of their policies,
they find some scapegoats and they find such
scapegoats in the Secretaries and other
members of the staff because these people
have no right to come before the House and put
forward their points of view.  So, whenever |
fail, I shall never put the blame on my officers,
but I shall take the blame on myself and for
that even if the House wants to punish me, I
shall face that punishment and I will not make
the members of the staff the scapegoats
because they have no opportunity to come to
the House and they cannot issue any
statements. But as far as we are concerned, we
have the fullest freedom and even as far as the
Minister is concerned, he has the fullest
freedom and, therefore, there is no question
of his being swallowed by anyone.

Then, Sir, an honourable Member said:
"Do not try to become the prisoner of the
Railway Board; but try to make the Railway
Board your own prisoner.". Sir, my concept of
freedom is that I will not surrender my
freedom and I will not be anybody's prisoner
and, similarly, f will not ask anyone to be my
prisoner because freedom must not be for one,
but must be for everyone. Therefore, that
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conecpt of unilateral freedom is not acceptable
to me at all. Neither shall I be anybody's
prisoner nor shall I ask anyone to become my
prisoner. It is the policy that has to be imple-
mented and that policy is to be directed by you
Members of this House and the Members of
the Lok Sabha and I will be purely guided by
the constructive proposals and suggestions
made by you all. Therefore, I would like t,
make a solemn assurance that we will examine
in depth these questions on the basis of the
recommendations of the Administrative
Reforms Commission, on the basis of the sug-
gestions made,, by the various trade union
organisations, On the basis of the
suggestions made by the Railway-men's
Federations and also on the basis of the
suggestions  that have been made by
some of the other trade union
organisations. We  will try to examine the
problem in depth and try to find out whether
there is any necessity for restructuring the
entire Railway Board and we will take it
up in right earnest.

Sir, there is another aspect to which I may
be able to make a categorical reference now.-
There are many friends who talk about the
demands of the railway workers. Some
wanted us to make a declaration here and now
that bonus is granted; some wanted us to
declare here and now that the workers will be
treated as industrial-workers; some wanted us
to declare here and now that all the previous
demands that have been made by the All-India
Railwaytnen's Federation and others would be
accepted in toto. Sir, 1 am glad that Mr.
Kalyan Roy,, who took a very radical
position, a radical stand, even he had the
courtesy to say that the Minister had very little
time and he was prepared to accept it. I am
saying this not because I have come to this
side of the House. I would like to make the
position clear and let there be no confusion.
The National Co-ordina-tion Committee for
the Railwaymen's Strike which was set up put
forward a' six-point programme, a charter of
demands, which included bonus, which
included the demand for the
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recognition of the railway workers as
industrial workers, the demand for job
evaluation and a number of other problems
and so on, and when the question came up ai;
the time the whole thing culminated in the
s> the leader of the Committee had made it
explicitly clear that these demands were also
negotiable.

It is not that we are now saying so. You
can check up all the papers during th, railway
struggle, any you will find that even when we
were embarking upon a massive railway
struggle we had made it clear to the then
Railway Minister that all these demands are
negotiable in the sense that if you accept them
in principle the implementation can be
deferred. Some sort of interim relief can be
given to the wrokers. After all, the railway
workers have to look to the strength of the
Railways. Mr. Madhu Limaye had written a
letter to Prime Minister, Smt. Indira Gandhi.
Mr. George Fernandes had written a letter to
Mr. L. N. Mishra, the then Railway Minister,
and made it clear that these demands were
negotiable in the sense that we were prepared
to see that they were accepted in principle and
that as far as the implementation is
concerned, because of the state of economy of
the country, we will not insist on the
implementation of all of them. Now the
problem has been made more complicated.
Did those friends on the other side who insist
that here and now declare the bonus, take
note of the fact that when we were behind the
bars for 19 months, they not only stopped the
implementation of the policies which they
were propounding but under the directive of
the former Prime Minister of the country they
reversed even the accepted honus policy of
8.33 per cent? They reversed the entire
policy. They linked up bonus with
productivity. They said that it was not
possible to grant bonus where there was not
profit at all. They completely reversed that
policy. They brought in legislation. So, before
we imp”menf our bonus policy, first we will
have to reverse the bonus policy that has been
Introduced by them. They have made
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a complete mess of the national bonus policy
by introducing complete reversal of the old
policy. It is not merely a question of bonus
policy. Now it is a question of bonus policy
over the entire country. Therefore, w, will
have to go into the entire problem in depth.
We will have to sit with the representatives of
trade union organisations, we will have to sit
with the representatives of the various
sections, and I have complete confidence that
we will be able to arrive at some sort of a
viable conclusion with the help of which we
will see that the economy of the country
flourishes and at the same time we will be
able to give the benefit to the working class.
Now, this is the attitude that we are going to
take.

Friends, so many problems have been
raised. I have been told that it is a welcome
step that all the employees who have been
victimised during the 1974 struggle will be
taken back. Seniority will be retained. Break
in service will be condoned. Everything will
be completed in a time-bound phase, six
weeks. That is what I declared injhe other
House yesterday. And I wish to repeat it here
also, because what happens is the Minister
makes an assurance and the implementation
machinery is lacking about the time-bound
character of the implementation. And,
therefore, immediately after the presentation
of the Budget in the other House I had a
meeting with the members of the Railway
Board—the Chairman of the Railway Board
was a' so present—and I discussed with them
the question as to what is the time that is
required for complete implementation of that
policy. I told them that I would not give them
the time myself, but that they must state,,
keeping in view the administrative difficulties,
as to what i the time that should be fixed up. I
was told that from the administrative point of
view the entire problem of victimisation may
be tackled with in six weeks. Next day I
announced in the other House that within six
weeks the entire problem would be so'ved.
And I can assure this House
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that after the announcement that I have made
on the floor of the other House, when six
weeks' period is completed, after that you will
not find even a single victimised worker of
1974 out of work. All of them will be
rehabilitated...

(Interruptions)

Many other problems have been raised. The
first task is to tackle the problems of the
working class. Therefore, if other problems
have to be tackled, there must be a little elbow
room. We will sit with all of you. Nothing
will be done in a unilateral way. We will
consult the trade unions. As far as the
working class is concerned, a new scheme has
to be put through. It is no merely through the
co-operation of Ministers, not merely the co-
operation of the Railway Board, but what is
required is the co-operation of the working
class and the respective trade union orga-
nisations.

I can assure the House that all Lhe relevant
problems will be tackled with full co-
operation and consultation of the trade unions
and they will be settled amicably. That is the
approach that I would like to lake.

A number of problems regarding the
construction of lines have been made. I do no
want, to go into the regorous details of each
and every line. In fact, I have taken the charge
only two days back. If I try to utter even the
name of some of the construction lines, I may
be wrong geographically, though I may be
right politically. Therefore, I do rot venture
into giving false promises. I want to make a
general statement. All the constructions of
new lines, especially in the backward areas,
where the surveys have been completed, will
be expedited. We will try to expedite the
matter. Wherever resources are lacking, we
will try #~> provide resources. We will
discuss the problems. It will be our constant
endeavour to see, especially in the backward
regions, that we push forward the construction
of new lines. It is my
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constant endeavour to see that irfc this
country, the regional economic imbalance

between the rural areas and urban areas are
removed. Necessary infra-structure  for
development, has to be built up and this
infrastructure can be provided only by
the Railways. That is why, in the
other House, I have been insisting for
year, together  that if the backward regions
are to be economically developed, it is
necessary that priority must be given to
the construction of the infra-structure in the
form of railways and rest assure that it will be
my constant endeavour to see that these lines
are constructed without any partiality and
without any bias for any province or State.
By way of clarification, I may say this. Some
remark has been made that probably when I am
flunking in terms of the development of the
West Coast Railway, [ am adopting a
parochial attitude. 1 wish to make it very clear
that the West Coast Konkan Railway which is
sought to be built up ha? been on the anvil
for.a long time. It is not a railway line for one
particular State. It will start from Maha-
rashtra. It will go through Goa. It will pass
through Mysore St?te and go to Kerala. It will
go to Cape Cam-orin which is a p'»rt and
parcel of Tamil Nadu.  Therefore, there is no
instrument other than the West Coast Railway
through which we can bring about the spirit of

integration in the entire Southern region
and in the country. This is one aspect
which has to be borne in mind. I never

talk in terms of the problems and gains of
one particular State, even if I come from that
State. Some of the newspapers have reported
today that I have said that this West Coast
Railway will run through all the States, but it
will not touch the State from which I come. 1
come from Konkan area.  The entire line is
called as Konkan Railway Line. 1 think it was
because of reporting. I had said that it would
touch not only ;he place from which I come, it
would touch all the States I had mentioned. I
would like to make that correction because it ia
a distortion of the statement that |
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had made. There are other lines to which
references have been made by our friends
from Bengal, Bihar, Mad-hya Pradesh, etc.
There have been memoranda also. You can
rest assured that we will look in to the
problems whether it is Tamil Nadu or Kerala
or Bengal or Bihar. We will judge all the
problems on merit. Wherever surveys have
ocen completed, it will be our endeavour to
see that we mop up the necessary resources
and construct the lines.

There has been a lot of reference to
corruption. Certain booklets hava been
circulated along with the budget papers. It is
quite clear that these documents were
prepared before we took over or even before
the declaration of the results. I do not know. I
do not own the responsibilty for every
statement in 'he booklets 01 documents that
have been circulated. Someone rightly said
that I am carrying the baby which has been
produced by someone else. It is factually cor-
rect that someone produced the baby and I am
carrying it. Even while carrying somebody
elses baby, I tried to twist the arm of the baby
which could have probably hit the working
class. I have seen to it that the baby is not
able to play any mischief. Once that is done,
the basis for the future would be laid.

One hon. Member went to the extent of
saying that if we grant the various demands
of the railwayman and there is a greater
burden thrown on the society and the finances
of the Railways!, probably we may come
forward in the coming budget with certain
proposals and try to increase the fair. He
wants me to declare that there will be no
increase in the fare at all. If even stupidly I
declare that, some other Member from the
Opposition side will raise a privilege issue
against me right tomorrow. If I were on the
other side, I would have certainly raised that.
I am throwing a hint. But he will not be using
it because I would not commit that breach of
privilege by saying what I am likely to do in
the next Budget. It will be a breach
of
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privilege and, therefore, I do not want , to
make any commitment for the future. But
we will take into account . all the suggestions
that have been made over here.

Sir, there has been a reference to
corruption. On corruption, there has been
voluminous material in this country. On
Railways also, there is considerable material.
Acharya Kri-palani was heading a committee
on corruption and all the parties had co-
operated with that committee. No partisan
dimension was projected in that particular
committee. And the findings of the Acharya
Kripalani Railway Curruption Committee are
a wonderful document. I will carefully go
through it. I will discuss also some of toe
problems with Acharya Kripalani himself.
Fortunately, he i available with Us for some
sort of consultation. Therefore, we will con-
cult prominent citizens, we will consult
various agencies and we will try to set the
things right. There have been a number of
committees that have been set up and I want
to tell the House that some of the committees
have been born out of a desire to be a
patronage to individuals. If some persons
have lost in elections, they have to be
rehabilitated there Unfortunately in our
country, very often some of the jobs have
really become the jobs of rehabilitation
compensation. We will not like to follow that
practice at all and we will examine all the
committees. If we find that certain
committees have been created only to project
certain individuals or give patronage to them
or to rehabilitate them when they have been
politically uprooted, such committees will be
completely wound up. We do not want to
carry on with such committees. Probably,, it
might inconvenience the Members of my
Party, it might inconvenience the Member,
the opposition party. But I will not be guided
by the fact whether it affects the Members of
the Janata Party or it affects tfcie Members of
the Opposition. I must see to it that in the
eyes of the public, our picture must be very
clear. And
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perspective, we will review and re-examine
the committees that have been formed in the
past. And if we come to the conclusion that
certain committees are useless—I found that
certain committees Ifaave been created with
the same type of Members appearing and
obxiously, to rehabilitate them, these
committees have been created—such
committees will be scrapped. I give you that
assurance. I do not want to take much of your
time.

SHRI KALYAN ROY: What about the
under-ground railway system?

PROF. MADHU DANDAVATE; I am
coming to that. As far as all those trade union
problemg are concerned, I have said that we
will examine them in depth in consultation
with the trade unions and arrive at the
necessary conclusions. And those trade
unions will also include not only the
recognised federations but we have also to
take into account the views of the other
labour organisations.

Friends, repeatedly we are told and I am
happy that it has not been repeated here and
within the two days, when I tried to examine
the working of the Railway administration, I
found that there is a lot of centralisation. And
here, some Members have also referred to
that. They said that ther, must be rapport
between the Minister and the individual
person who is aggrieved. I want the House to
understand that there might be lakhs and
lakhs of people or thousands of people who
feel agrieved. Some might be industrial
workers', some might be passengers, some
might be coming for appointment in the rail-
ways and some might have grievances
regarding transfers. For all of them. if the
individual cases are to be attended to by the
Minister, it ig very likely that if a. man comes
through , right channel and an influential per-
son, probably, his case might be settled when
others who have no in-
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fluence with the influential personalities will
go completely neglected. And, therefore, I
will respect no doubt the communications sent
by all the MPs, all the trade union organisa-
tions, but it will be my constructive
suggestion to all the MPs and all the trade
unions that it is better that all the case; of
injustice rather being taken up through
individuals, whether they are MPs or MLAs,
if they come through the' respective trade
union organisations and passenger
associations and if institutionalisa-tion of all
these grievances is made, it is easier for us to
function. And it is on that level that I will try
to function so that I myself will not remain
amenable to varioug influences. That is the
perspective in which the Administration will
try to function. Sir, I am thankful to Members
on both sides of the House who, without
inducting any bitterness in the debate, have
made a number of constructive proposals and
suggestions. | especially thank the last speaker
and the one before him who have stressed the
necessity of building up the finances of the
railways and augmenting the production of the
railways. On this point I ™y assure them that
since in my very first speech, namely, the
Budget speech; I have given the railway
workers an assurance that injustice in the form
of victimisation is going to be ended, I have
now the moral authority to go to the railway
worker, and tell them that I have done my job
and it is now for them to do their job, namely,
to improve discipline, improve production and
improve efficiency and with that particular
moral tone, I am confident that through trade
union organisations and even through
individual appeals I will be able to tell the
workers to augment the resources.

I have already sent one general appeal to
all the railwaymen the keynote of which is: I
have responded to your demand which could
not be considered for the last three years. I
may tell you that the former Labour
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Minister of the Government of India rang me up
and said that for the last three years he was
trying to see that all these retrenched workers
were reinstated but could not succeed because
there were a number of difficulties. He said
that he wa, happy that I had done it today.
Therefore, with that achievement I will be able
to appeal to the workers that tihey must aug-
ment the resources, improve production,
improve efficiency and the performance
should be far better. It does not depend upon
the emergency. Thus in the coming year we are
going to establish that even without the
imposition of emergency in  the country but
with the willing co-operation of the workers in
thig country and by holding consultations with
the trade unions, efficiency and discipline and
the strength of the railways can be improved.
That will be the task and objective with which
1 will try to function.

THE BUDGET (GENERAL) 1977-78 —
General Discussion

THE VICE-CHAIRMAN (SHRI RANBIR
SINGH): We shall now take up the General

Discussion on the General Budget, Mr.
Kureel.
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SHRI PRANAB MUKHERJEE (West

Bengal): Sir, the Finance Minister is not here.
He should be here.

THE VICE-CHAIRMAN (SHRI RANBIR
SINGH): The Finance Minister is busy in the
other House.
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This ultimately led to the total disin-
tegration of the S V.D. Governme.:t.

TSy & § s g oA
HAT AEE g\ gW Al % A8l |
gare  fafaeew &1 ofwsw @ faq a7
FH &G G | & A E AHATA
q1 ST Al gAT M T A
D A E | O T P A 2 1
F1 THT qEN 994 AT, ..

(Interruptions)

g oE frn & 30 e few agd
GEAIg Az A A AT F 1 2rr-
TEE 59 A4 WIHT amH @7 2 1 g
LY 5T T 9FA 9, "9ET fEaAr
F7AT HVT TAR AHHL FAC FAT AT
ff o0 #g @v7 4 fF ®#ug & g
wag  frow faan, e A =
AU AT g I A FT qTE o foar )



135  Budget (General) [RAJYA SABHA]

[0 c11i 707 F77 3% A7)
ag farefes aO
for o=« fFar 1 wOA
I fafeex a7 faar o fFem
o1-E Ak e, gA-FeguAd a8 w1 |

7g AT & 7
g ?

awa fFT g« wEEn 9w
@, W EHI g AT A3 AW
FRAT ZT FAT | ATHT TG I AT

A faay | owlt g 1 AW F
faw wma gy afwr  sfeme G
A

WA OF AT g3 FIEIT oaeEt
FuTF AT 1 0F TEE F A
9 &1 35 waA fear & 39 9% 4@
¥ F7T ATAFT 2 IT T FB A4l TgAv
AFAT | A SAAT § WIT ATV AT
T HH R ) F AET § OO A-
WT ¥ A WY qZT JAX FIT A2
F1 WgS TR 3T TF TI9 T37 1297 |
g mr @ e g

Jravree (=t oome fag ):
FUAT HETT  FO )

=l @ AT w09 IG anfea
g femfrr wfeet & favam A9
FAT 97§ FTRl ARG AET
2ar g 5 om W 0% & am
4 A AT wEd) aen fran ) owe
a7 FEAH R A 77§ g
T & faw afw 7 gaedr #1
AET R AFINE AG & A TAFTAATG
quE wAM g # aEm 5 oow
greedafed O A A9 F, AT )
fefaz gmma gY ) gwoaw wEi
TR # fau, A o & fag
oF G 9w Fm e Sar
FR T YRT D HUA BB
T &1 TAT IFT, WA X FL JAAY

1977-78 136

Tdf FRER ¥ T wR, g 5
=0 A T 1 WA AR A
T ¥ G F AT A A A
W w41, I AN faEve A
s &y a9y s woA e g
R gfee 7 9 A sTe fe
1 wamr 7 w7y gu & A g
ART FQTE

SHRI K. S. MALLE GOWDA (Kar-
nataka): Sir, with a feeling of great relief I
welcome the great political change that has
been brought about in the country by a great
non-violent revolution through the ballot-box,
India today is re-discovered and acclaimed by
the world as the largest free democracy. The
world has never had, in its record, a
democracy where one party-rule continued for
an unbroken period of nearly thirty years as in
India. Power corrupts. And we can rightly add
that power given to a political party
continuously for over a quarter of a century
corrupts to the core. Thitf God-sent change
was overdue to this country to ensure
democracy in its true meaning to the great
Indian people.

The inexorable political change unfolds the
shining truth—the eternal truth that in a free
democracy the people would come to reject
any political party which would plp;e itself
above the country and sacrifice the interests
and well-being of the people to nourish itself.

The greatest of the elections, just ended in
the largest of the free democracies of the
world has thrown up another truth that, in a
modern, enlightened age, it is free democracy
which enshrines and ensures equality, human
dignity, human developmpnt and freedom of
the individual that the people would love,
desire and fight for.

Sir, 1 strongly feel that the choice of Shri
Morarji Desai as Prime MLiis-ter at this
juncture in the troubled
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history of India, was the best and the right
one. The Prime Minister is a true follower of
Gandhiji and is a strong advocate of human
freedoms, individual liberty and is known to
be a true democrat. He fears God and truth
and these virtues in the leader of this nation
are good enough to promise us a good 'Janata
raj* if not the ideal 'Rama Rajya' of our
dreams.

Sir, we have before us the example of two
great men of our country, Mahatmaji and Shri
Jayaprakash Narayan, who loved the people
of India and served them truly and self-lessly,
without so much as a thought for the throne at
Delhi. It is the fervent hope of the Indian
people—the youth, the old, the poor and
theiich —that Janata Party and their allies will
prove by their solidarity and solid work for
the people, that they truly would worship the
people and not power.

After the imposition of emergency, I had urged
upon the former Prime Minister. Shrimati Indira
Gandhi, in this House, that 'political vendetta'
should not be allowed to take root in this holy
land of Bharata. I appeal to the present Prime
Minister Morarji Desai and the Janata Govern-
ment to show the 'divinity in man' and follow
forget and forgive' policy in respect of the past
unhappy events. ¢ There should be no witch-
hunt.

I am sure that the good India people have
greatly appreciated the greatness of Shri
Jayaprakash Narayan and Shri Morarji Desai
who called on the former Prime Minister.

Sir, I want to warn the new Government
about two vital points. The Government
should ensure strict price control in respect of
articles of daily consumption as we, the poor
and middle class families in the country,
would feel the pinch of the price rise and
would comment on the performance of the
new Government.

Secondly, I want to remind the
Government of its pledge to remove

destitution in this country within a definite
period of ten years. This pledge cannot be
fulfilled if we do not take strong, emergent
measures to check the population growth in
our country with a package programme of
incentives and disincentives simultaneously
along with our plan to increase production in
fields, factories,, mines and oil-wells so that
our GNP far outpaces the annual population
increase.
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[The Vice-Chairman (Shryj Loka-
nath Misra) in the Chair].
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¥ gX o= Wi gg @A 5o 2w
T e faq ag @ 99| 2

o AT I G FAT § | qF A
R g T w5 Fady § ag a0
T 21 P O W W & AR ¥
I ST AT 10/-Fo ax qE Y
g 4y g °E, T A A9H F a8
w2 1 B F guA F7 awaE T
Hifaat ax FF3@ a1 sawr o T8 e
ST 90 AT ZH W WA 9% QY
¢ wifs gH 9 7o [ aver Wik ¥,
S AN A5 AT AF Fga N, T
g § g 9w | ¥ agar g 5w
am ®Y WO ¥ W 3w A aead
w3 )

SHAI P. K. KUNJACHEN
(Kerala): Mr. Vice-Chairman, Sir, I
take this opportunity, firsy of all, to
congratulate the people of India who
bave struggled by ballot and eman-
cipated themselves from the tyranni-
cal regime. I welcome the Finanee
Minister's speech because he has
plainly stated that the Budget did
not reflect the philosophy, politics
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and programmes of the present Government.
The reason is lack of time, and . . .

SHRI RANBIR SINGH: There is no
policy, because it is khhichri.

SHRI P. K. KUNJACHEN: In the
President's speech it is stated in which
direction the Government is going to move,
namely, the MISA, the amendment to the
Representation of People's Act, the 42nd
amendment to the Constitution, etc., will be
reviewed, and the PPOMA will be revealed.
He has further stated that people were against
authoritarian rule and also against the
development of extra-constitutional powers.

Sir, the election result is very clear. The
southern States have not come up as the
northern States have done. Elections were not
conducted for the Assemblies in Tamil Nadu
and also in Pondicherry. Election was
conducted for the Kerala Legislative
Assembly only.

Sir, so many malpractices have been
committed by the ruling front headed by
Congress in Kerala elections. I am not going
into the details. But I wish to bring to the
notice of the Government that Government
must request the Chief Election Commission
to go into details. Sir, the paper used for the
printing of ballot papers has been removed
from the Government press and also the ballot
papers have been printed in private presses. It
has already been distributed in every polling
booth for committing malpractices. There is
another thing which is also against the
eletcion rules. Communal feelings had been
raised at a high level. The ruling front tried to
create hatred between Muslims and Hindus
stating that the Jana Sangh is against the
Muslims and'Vice-virsa. A cartoon has been
published in 'Chand-rika', a daily paper, in
which a pig is shown. A portion of the flesh
has been cut. It is taken by Comrade
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E.M.S. Namboodripad and it is being: given
to the opposition Muslim League Leader.
Such things have happened throughout the
State. That was the propaganda which has
been done. After the elections, there is no rule
of law in Kerala. The Central Government
must take a serious note of this thing. In
Alleppey District, th, house of the Secretary
of the C.I.T.U. Zila Committee was raided by
Congress goondas. His wife was taken out
and assaulted. Similary, so many instances
have taken place in Cannanore District. I am
not going into all the details. So many
atrocities have been committed. Congress
goondas are joining together and attacking the
opposition people there with the help of
police. The Government must conduct
inquiries about this at the earliest.

SHRI KALP NATH RAI: Why is he
saying Congress goondas? Kindly ask him to
be goodmannered.

SHRI HAMID ALI SCHAMNAD
(Kerala): He has not called the
Congress as goondas. Those who
have done those things have been
called goondas.

(Interruptions)

SHRI KALP NATH RAI: Dont say like
that. You are a** If he says that
Congressmen are goondas he is a**-

THE VICE-CHAIRMAN (SHRI
LOKANATH MISRA): You had your say,
Mr. Kalp Nath. Now you must resume your
seat.

DR. RAMKRIPAL SINHA (Bihar): Some
unparliamentary words have been used. They
should be expunged.

(Interruptions)

*sExpunged as ordered by the Chair.
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THE VICE-CHAIRMAN (SHRI
LOKANATH MISRA): He is on a point of
order. Let us hear him.

SHRI KALP NATH RAI: This man has
three times said Congress goondas". Why hai
he said that? He could not say so.

o g Fag ;. sTEAr T
7 *
geer Rt gaR W AE
¥z gFar & 7
THE VICE-CHAIRMAN (SHRI
LOKANATH MISRA): If anybody has

addressed another Member of the House in a
derogatory term, that has to be expunged.

SHRI KALP NATH RAI: Any other party
also.

THE VICE-CHAIRMAN (SHRI
LOKANATH MISRA): Mr. Kunja-chen, it
would be in good taste if you do not accuse
any party member as goonda element. That
would be in good taste in a parliamentary
democracy.

SHRI P. K. KUNJACHEN: I never
mentioned any party member but the
goondaism that had been committed by the
Congress people. That is what I meant.

THE VICE-CHAIRMAN (SHRI
LOKANATH MISRA): That is the
difference.

SHRI KALP NATH RAIL: It is quite
different.

THE VICE-CHAIRMAN (SHRI
LOKANATH MISRA): Now he has changed
his version. Let him go ahead.

SHRI SULTAN SINGH (Haryana):
whatever he has said is not in good taste.

Expunged as ordered by the Chair.

IRAJYA SABHA J
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THE VICE-CHAIRMAN (SHRI
LOKANATH MISRA): Now you have heard
what he hag said. Let him go ahead.

SHRI P. K. KUNJACHEN: Sir, the 42nd
Constitution Amendment must be repealed
first. Then we will hav, to think of changing
the Constitution or bringing about some
amendments.. First of all this 42nd
Amendment to the Constitution has to be
withdrawn.

Similarly, Sir, there is another thing. It is
understood that even now certain political
prisoners are in jana> They must be released
immediately. A general amnesty must be pro-
* claimed and a'' the political prisoners,
whoever they might be, must be released from
the jails immediately.

Sir, the most urgent problem before the
country and the Government is the rise in
prices and also the unemployment problem.
Immediate step9 must be taken by the
Government to bring down the prices of
essential articles. It is now understood that the
price rise has gone up by 15 per cent in the
recent past. So, immediate steps are needed in
this direction. Steps may be taken to solve
unemployment problem also.

Sir, in this connection, I wish to
bring to your notice certain impor
tant issues relating to Kerala. In
Kerala, our herefiitary industries are-
in a crisis. Take the case of cashew
industry.  Sir, before the declaration
of emergency there were 180 days of
work per worker per year in the
cashew  industry. After the  emer
gency they have been reduced to 80
days a year because the cashew nut
has not been purchased from Africa
and it has not been brought to Kera
la. Two lakhs of workers are de
pending on this industry. This year
also the same will be the position.
There would be only 80 days or 70
days of work per worker. Similarly,
the coir industry is also in a crisis. A
plan has been submitted by the pre
vious Government itself for sanction-
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ing Rs. 15 crores for the uplift of this
industry. But it has not been sanctioned and
the coir industry is suffering. Similar is the
case with the handloom industry. About Rs.
30 or 40 crores worth of crape cloth is in
stock as there is no market. In fact, all the
people working there who belong to the
INTUC, the CITU and the AITUC ar,
demanding that some rehabilitation work
should be taken up for these handloom
workers.

Sir, to talk of big industry, there are very
few big industries in Kerala. So, Sir, this
Government must consider starting of some
industries in Kerala so that the unemployment

problem could be so™®® ® "¢ " Jiest The

Central Government has fixed a target of ten
g

years to solve the unemployment problem.

Sir, in the President's Address, it is said
that the Government will take a completely
neutral stand in its relations with other
countries. Even though 1 subscribe to that
idea, at the same time, I wish to bring to the
notice of the House that we must be aware of
the stand taken by the imperialist forces. It is
the imperialist forces who fought against
Vietnam and its people for a long time. It is
the imperialist forces headed by Amercia
which have overthrown the Allende
Government in Chile, Sir, it is the imperialist
countries which are building military bases in
Diego Garcia. We should not forget these
things. So, when we consider this aspect, we
must remember that it was the socialist block
which came to our help, and not the
imperialist countries, for building up the
economic plans and for the defence of the
country. So it is important that when we
consider of our relationship, we bear these
things in mind. With these words I conclude,
Sir. Thank you.

THE VICE-CHAIRMAN
LOKANATH MISRA): Shri Sardar

(SHRI
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Arnijad Ali, not here. Yes, Shri
Schamnad.

SHRI HAMID ALI SCHAMNAD: Mr.
Vice-Chairman, Sir, I rise to support the
Budget that has been presented before the
House by the hon. Finance Minister. The hon.
Finance Minister has made it clear that the
Budget and the Demands for Grants that are
presented were prepared on the basis of the
directions given by the previous Government
and it has been made clear in the Budget
Speech itself that they do not reflect the
policies and programmes of th, present
Government. It is gratifying to note that all the
Ministries and  Departments of the
Government as well as all the public sector
agencies will be asked to observe utmost
economy in expenditure and that the present
Government would emphasise austerity and
avoidance of all forms of ostenta-tiousness.

Sir, this Government has 'emphasised the
necessity of maintaining the freedom of the
people and respecting the rights and liberties
of the common man. 1 am very glad that the
Government hag taken steps to see that
whatever obstructions were there on the
freedom of the people those are removed and
freedom is given to the people of our country.
At the same time, | would like to say, Sir, that
it is not only the political and other freedom
which ar. important but the economic
freedom is also very important and should be
given to the people. I am quite sure that the
Janata Government will work in that direction
and see that people are not economically
exploited. At present exploitation from big
houses, big landlords and big industrialists is
there d that exploitation should be put a stop
to once and for all. I am quite sure that the
present Government headed by Shri Morarji
Desai will work in that direction and see that
the common man is free from economic
exploitation. Today landlordism is prevailing
in our land and in many State, bossism by the
feudal



159 Budget (General)
[Shri Hamid Ali Schamnad]

lord, is continuing. All these people should be
free and land reform measures should be
implemented not only in letter but in spirit
also. Even though some land reform measures
have been implemented, full action has not
yet been taken and I would therefore appeal to
the Government to see that all the necessary
land reform measures are implemented and
land is given to the tiller who tills the soil. I
hope the Government would work in that
direction.

I may stress an important point with regard
to th, rural economy of the country. Today the
rural economy of the country is upset and the
cultivator being the backbone of our country,
his interest should be safeguarded. Today the
prices of agricultural produce are falling and,
at the same time, the prices of food-grains are
also falling. It is a very delicate position a, far
as fOodgrains are concerned. The number of
consumers in our country is very large and
most of them are poor people and therefore
the prices of foodgrains cannot be raised
beyond a certain level. It is therefore essential
that the price of fertilisers and the cost of
produclSon of foodgrains should be curtailed.
For that, Government should formulate a
policy to see that economic price is fixed fo,
the food-grains.

6 P.M.

THE VICE-CHAIRMAN (SHRI
LOKANATH MISRA): Mr. Schamnad, how
long will you take? Would you take about
two or three minutes more?

SHRI OM MEHTA Clammu and
Kashmir): Let him finish, Sir, We will sit.

THE VICE-CHAIRMAN
LOKANATH MISRA); All right.

(SHRI

SHRI HAMID ALI SCHAMNAD: Thank
you for the gesture.
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Then, the cost of the fertilizer is going very
high and the cost of agricultural implements
also is going up but the cost of agricultural
produce, especially, the foodgrains, iy coming
down. So, there should be a balance to see
that a cultivator who produces foodgrains,
gets an economic price, a price by which he
could carry on his normal life, because, h, has
to do his cultivation, clear hi; debts and 1°%
after his children. For that, a national
economic price should be fixed. I appeal to
the Government for that.

Credit facilities should be extended to the
small farmers. Much has been said by th,
previous Government about opening rural
banks to help the small farmers as if the entire
farmer community is getting that credit faci-
lity. Such a propaganda has been carried on in
the country that everywhere they have opened
rural banks. But, actually, not even half per
cent of the needy people in the country are
being given this credit facility. Adequate
:fund; may not have been available. For that,
more fund, should be made available so that
the needy farmers are given the credit
facilitiea

Supply of electricity at a cheaper rate also
should be arranged for the farmers.
Underground water should be lifted and made
available to the farmers. We hav, got a lot of
resources which have got to be exploited and,
therefore, 1 suggest that underground water
should b, lifted, thus converting dry lands into
wet lands. There has got to be a proper
scheme for converting dry lands into wet
lands. Pump ets should also be freely
supplied to the farmers.

Another thing which I wanted to urg, upon
the present Government is to have a crop
insurance scheme. This scheme would benefit
the farmers. If, today, the crop is destroyed
because of some natural calamity and because
of other reasons beyond the farmer's control,
the farmer has no other source of getting
compensation. If a crop insurance scheme is
started, there would be a security for the toil
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and labour put in by him. Crop Insurance
scheme should be one of the programmes of
this Government and the Finance Minister
should see to the practicability of having such
a scheme.

Another thing is, the present Government, the
Janata Party's Government ar, going to set up ,
Minorities Commission. It would be a boon to
the minority communities in the country.
I am sure the Janata Government headed by
Shri Morarji Desai  would  definitely
appoint a Minorities Commission and that
too, as he said, it would be a permanent
Commission. [ really welcome the gesture
of our beloved Prime Minister Shri Morarji
Desai when he said that s"°h a Commission is
going to be appointed. = The entire Muslim
community of this country would be grateful to
the Prime Minister Shri Morarji Desai and his
colleagues for appointing this Commission so
that the grievances of the minority communities
are redressed. ~ Ag far as lawlessness in the
States like Kerala is concerned, I would like to
add to the sentiments expressed by the previous
speaker, Mr. Kunjachen. These rowdy
elements a'e there. I do not say that they
belong to this party or that party.  But they
should be checked. The political
parties should not encourage such rowdy ele-
ments.  Simply because the Kerala Ministry
iy headed by a Congress Chief Minister, it
does not mean that the Congress Party should
encourage the rowdy elements in the
Kerala Sjtate.  If they encourage, the Centre
should step in and see that the State
Governments do their duty. Lawlessness in the
country should be dealt with firmly. We speak
about giving freedom to the commo, man and
all that. But at the same time, I would say that
freedom should not be given to such an extent
that chaos and confusion ig created
everywhere. We should not giv, too much
freedom to the Police. Freedom should be cur-
tailed in the larger interests of the people so
that there is no chaos and
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confusion. 1 would appeal to the Home
Ministry to see that the lawlessness is dealt
with wherever it is prevailing. If the State
Governments do not do their duty, the Cen-
tral Government should step in and see that
th, atmosphere of cordiality and peace i
restored and maintained throughout th,
country.

MESSAGE FROM THE LOK SABHA
I. The Appropriation Bill, 1977;

H. The Appropriation (Vote on
Bill, 1977;

Account)

in. The Tamil Nadu
1977;

Appropriation Bill

IV. Ths Tamil Nadu  Appropriation (Vote
on Account)! Bill 1977

SECRETARY-GENERAL: Sir, I have to
report to the House the following messages
received from the Lok Sabha, signed by the
Secretary-General of the Lok Sabha;

y

"In accordance with the provisions of
Rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, T am
directed to enclose herewith the
Appropriation Bill, 1977, a, passed by Lok
Sabha at its sitting held on the 30th March.,
1977.

Th, Speaker has certified that this Bill is
a Money Bill within the meaning of article
110 of the Constitution of India."

uy)

"In accordance with the provisions of
Rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am
directed to enclose herewith  the
Appropriation (Vote on Account) Bill,
1977, as passed by Lok sabha at its sitting
held o, the 30th March, 1977.
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[Secretary General]

The Speaker ha, certified that this Bill is
a Money Bill within the meaning of article
110 of the Constitution of India."

(HI)

"In accordance with the provisions of
Rule 96 of the Rule, of Procedure and
Conduct of Business in Lok Sabha, I am
directed to enclose herewith the Tamil
Nadu Appropriation Bill, 1977, as passed
by Lok Sabha at its sitting held on the 30th
March, 1977.

The Speaker has certified that this Bill i,

a Money Bill."
(IV) "In accordance with
the provisions of Rule 96 of the Rules of

Pro-

GMGIPMRND—RS-I—87 R.S.—26-4-77—595.

[RAJYA SABHA ]

Lok 164

cedure and Conduct of Business in Lok
Sabha, I am directed to enclose herewith
the Tamil Nadu Appropriation (Vote on
Account) Bill, 1977, as passed by Lok
Sabha at its sitting held on the 30th March,
1977.

The Speaker ha
Bill is a Money Bill."

certified  that this

Sir, I lay a copy of each of the Bills on the
Table.

THE VICE-CHAIRMAN (SHRI
LOKANATH MISRA): The House
stands adjourned till 11 A.M. tomo-

row.

The House then adjourned at
seven minutes past six of the clock
till eleven of the clock on
Thursday, the 31st March, 1977.
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